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INTRODUCTION 

I, the Chairman of the Estimates Committee having been authorised by 
the Committee to submit the Report on their behalf, present this 
28th Report on action taken by Government on the recommendations 
contained in the 4th Report of the Estimates Committee (10th Lok Sabba) 
on the Ministry of Communications (Department of Telecommunications}-
Telecommunications. 

2. The 4th Report was presented to Lok Sabha on 11th December, 1992 
and the Government furnished their replies indicating action taken on the 
recommendations contained in the Report on 9th October, 19921 
11th December, 1992. The Draft Report was considered and adopted by 
the Committee on 16th March, 1993. The Minutes of the sittin. form Part 
II of the Report. 

3. The Report has been divided in the following Chapters:-
I. Report. 

II. Recommendations/Observations which have been accepted by Gov-
ernment. 

III. Recommendations/Observations which the Committee do not desire 
to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee. 

V. Recommendations/Observations in respect of which final replies of 
Government are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in the 4th Report of Estimates Committee (10th Lok Sabha) is 
given in Appendix. It would be observed that out of 48 recommendations 
made in the Report, 18 recommendations i.e., 37.5% have been accepted 
by the Government and the Committee do not desire to pursue 
3 recommendations i.e., about 6.2% in view of Government's replies. 
Replies have not been accepted in respect of 14 recommendations 
i.e., about 29.2% and interim replies in respect of 1.3 recommendations 
i.e., 27.1% have been furnished by the Government. 

NEwDELHJ; 
26th March, 1993 

O.ltr. 5, 1915(5) 

(v) 

MANORANJAN BHAKTA 
Chairm.n, 

Estimates Committee. 



CHAPTER I 

REPORT 

This Report of the Committee dealt with the action taken by Govern-
ment on the recommendations contained in their 4th Report (10th Lok 
Sabba) on Ministry of Communications (Deptt. of Telecommunications)-
Telecommunications. 

2. The Committee's 4th Report (10th Lok Sabha) was presented to Lok 
Sabha on 11th December, 1991. It contained 48 recommendations and 
observations and action taken notes on all these recommendations were to 
be submitted to the Committee by 11th June, 1992. However, the Ministry 
of Communications (Deptt. of Telecommunications) submitted action 
taken notes on all the recommendations on 20th August, 19921 
11th December, 1992. 

3. The action taken notes have been categorised as follows:-

(i) Recommendations/Observations which have been accepted by 
the Government : 

SI. Nos. 1, 4, 16, 18, 19, 25, 28, 30, 31, 33, 34, 35, 38, 40, 42, 
44, 46 and 48 

(Total 18, Chapter II) 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies: 

SI. Nos. 10, 32 and 39 
(Total 3, Chapter III) 

(iii) Recommendations/Observations in respect of which Govern-
ment's replies have not been accepted by the Committee and 
which require reiteration: 
SI. Nos. 2, 5, 6, 20, 22, 23, 24, 26, 27, 36, 37, 41, 45 and 47 

(Total 14, Chapter IV) 

(iv) Recommendations/Observations in respect of which interim 
replies have been furnished ,by the Government: 
SI. Nos. 3, 7, 8, 9, 11, 12, 13, 14, 15, 17, 21, 29 and 43 

(Total 13, Chapter V) 

4. The Committee expect. that flDal repHn to the rec:OIIUDeII4adoas 
Ioeluded In Chapter V and In respect of which only interim. npIIeI bave 
beeD tumllhed wID be lubmltted to them expedltloUily. 
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AU Nation connectivity 
(Para No. 1.31-S1. No.1) 

In paragraph 1.31 of their report the Committee had deprecated the fact 
that due weightage was not being IISsigned to the growth of telecom 
infrastructure in the country. They, therefore urged the Government to 
give high priority to t~is sector in the 8th and 9th Five Year Plans. The 
Committee also recommended that these two Plans should bew formulated 
in such a manner so as to focus adequately on achieving an 'all-nation-
connectivity' right down to the village level. 

6. In their action taken notes dated 20th August, 1992 the Ministry of 
Communications (Deptt. of Telecommunications) have stated: 

"The revlSed draft 8th plan proposals (92-97) as also the Perspective 
Plan 2000 AD were drawn up keeping in mind the role played by 
the telecommunications services for the development of the socio-
economic activities of the nation. The outlay proposed was Rs. 
40555 crores covering expansion and modernisation of the telecom 
services. A major thrust proposed was to achieve nation-wide 
connectivity of all subscribers. The plan inter-alia envisaged the 
following: 
- Provide telephones practically on demand in rural and tribal 

areas. 
- Waiting period for telephone connections not to exceed two 

years. 
- Provide phone facility in all Gram Panchayats by 1.4.1995. 
- Additional 1.5 lakh vi11ag~s to have Long Distance Public 

Telephones by 1.4.1997. 
- Public call offices for every 100 households in urban areas. 
- Provide NSD facility to all exchanges by 1.4.1997. 
- Subdivisional headquartersltehsil headquarters or equivalent 

towns and all exchanges of size 500 lines or more to be covered 
by 1.4.1995 for NSD facility. 

- All industrial growth centres, tourist and pilgrimage centres to 
be provided NSD facility by 1.4.95. 

- Achieve fully automatic network by March 1994 by replacing all 
manual exchanges. 

- Replace all strowger MAX-III exchanges by electronic exchanges 
(as part of the programme to provide NSD to all exchanges). 

- Replace life expired and worn out switches as and when they 
become life expired. 

- Delivery of 98% of booked telegrams within 12 hours and 100% 
within 24 hours. 

- Bureaufax centres at subdivisionalltehsil headquarters or equiva-
lent towns. 
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Noting the observations of the Estimates Committee the Planning 
Commission have conveyed that Telecommunication is envisaged to 
be one of the priority areas and would receive full encouragement 
from the Commission. 

However, NDC has approved an outlay of only about Rs. 24000 
crores for Telecom Services. Attempt is being made to generate 
more resources by tapping other alternative means so as to achieve 
the physical targets proposed in the 8th plan document." 

7. The Committee note that the revised draft Eighth Plan proposals 
(1991-97) as also the Perspective Plan 1000 AD were drawn up by the 
Department of Telecommunications keeping in mind the role played by the 
telecommunication services for the development of socio-economic activltles 
in the nation and the outlay proposed was RI. 40555 crores covering 
expansion and modernisation of the telecom services. However, National 
Development Council has approved an outlay of only about Rs. 14000 crores 
for these services. Keeping in view the position that the Department of 
Telecommunications Is a revenue earning department, the Committee desire 
the Government to reconsider higher allocation of resources. In this regard 
the Ministry of Communications have stated that 'attempt is being made to 
a:enerate more resources by tapplna: other alternative means so as to achieve 
the physical targets proposed In the Eighth Plan Document'. The Committee 
would like to know the details and the manner in which other alternative 
means are proposed to be tapped for ~enerating Onancial resources for the 
Eighth Plan. 

Placina: the Telecommunications Policy before Parliament 
(Para No. 1.31 Sl. No.1) 

8. Concluding that the telecommunication by itself is an extensive and 
self-contained field which require a treatment independent of other modes 
of communication, the Committee had recommended that necessary 
linkages between Department of Telecommunications and other communi-
cation agencies should appropriately be reflected in the Telecommunica-
tions Policy. The Committee had aiso recommended that a formal policy 
Document on telecommunication shouid be adopted without any further 
delay and placed before the House. 

9. In their action taken note dated 24th August, 1992, the Department 
of Telecommunications have stated as under: 

.. A draft 'Telecommunications Policy' has been prepared taking 
into consideration the views expressed by other communication 
agencies, industry and business community etc. The comments of 
the various Ministries have been called for on the draft 'Telecom-
munications Policy' so prepared before seeking approval of the 
Cabinet." 

10. The Committee deprecate the Inordinate delay in nnaUsallon of 
Telecommunications PoHcy. 
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They feel that due seriousness is not being accorded to this matter by tbe 
Government and wonder how, In absence _of a cogent policy document, the 
Eigbth Five Year PlwIa on Telecommunication has been formulated. The 
Committee therefore desire that Inter-ministerial consultation on draft 
policy document may be expedited and the approval of the Cabinet obtained 
at an early date. They also desire tbat the contents of tbe draft policy be 
made available to the Committee as soon as approved by tbe Cabinet. They 
reiterate their earlier recommendation that the Telecommunication Policy, 
after getting it approved by the Cablne" should be placed before tbe 
ParDament without further loss of limF' to facilitate a wide debate on the 
matter. 

Constant review of the Indian Telegraph Act 
(Para 1.33 SI.No. 3) 

1l. The Committee had, in paragraph 1.33 of their Report, inter-alia, 
recommended that the Indian Telegraph Act should be kept under 
constant review and modified as and when changes in the technology, 
expansion of the tclccom network and introduction of new services so 
warrant. They also advised the Department to review the Act from a 
futuristic perspective so that it continues to remain an instrument of 
growth and is not permitted to become an impediment at any stage. 

12. In their action taken note dated 20th August, 1992 the Department 
of Telecommunications have informed the Committee that a Committee 
under the Chairmanship of Shri D.N. Nanda, retired member (Produc-
tion), Telecommunication Commission has been appointed to comprehen-
sively review the Indian Telegraph Act and suggest changes where 
necessary. 

13. The Committee would like to know whether the Committee appointed 
under the chairmanship of Shrl Nanda has since reviewed the Indian 
Telegraph Act comprehensively and submitted Its Report to the Govern-
ment. The findings/recommendations of this Committee and action taken by 
the Government on these recommenda~ons should be communicated to the 
Committee at an early date. 

Training of the Omcers " Staff 
(Paras 1.34 & 1.35 SI. No.4) 

14. Expressing their concern about absence of allocation of commensu-
rate funds for the purpose of training of staff with reference to rapid 
expansion in the area of telecommunication and introductiol\ of modern 
technology in the field, the Committee recommended that sufficient funds 
should be earmarked for the purpose of training and for other Human 
Resource Development objectives/requirements. Keeping in view the 
widely perceived state of continued telephone faults, they ha'! also come to 
the conclusion that the technicians employed to man the equipment in the 
exchanges as also the telephone instruments are not attitudinally trained to 
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perform at an optimum level of efficiency and courtesy. The Committee 
had therefore desired the Department to strengthen its training programme 
.so as to emphasize the attitudinal changs required amongst the officers 
and staff of the Telecom Department to help them to be sufficiently 
motivated to attend to the subscribers' problems which include acute 
diff'~ities faced by them regarding fault repairs, trunk bookings, directory 
enquiry, etc. with promptness and courtesy. 

15. In their action taken note dated' 20th August, 1992, the Ministry of 
Communications have stated: 

"Keeping in view the changing technological scenario in the field of 
telecommunications and future requirement of managing the telecom 
systems involving complexity of high technology and new skills of 
management, a new training strategy for training the personnel of the 
Department of Telecom has been formulated and being implemented 
through the 38 training centres all over the country. The training 
strategy consists of imparting three types of training. 

(I) INDUCTION TRAINING 

(a) All the officers and staff of the Department of Telecommunica-
tion are given induction training on their first appointment, recently 
the induction training programmes of ITS Group 'A' probationers 
and Junior Telecom Officers have been redesignated to meet the 
high-tech requirements viz. E10B, C-DOT, ItT, Deigital Transmis-
sion System, Satellite Communications, Data Communications and 
Optical Fibre System etc. 

(try To meet the changing needs of telecom technologies Group C 
& D cadres have been restructpred as Phone Mechanic, Telecom 
Technical Assistant and Senior Telecom Operation Assistant and are 
being imparted induction training in the high-tech systems and 
computerization. The total strength of such cadres requiring the 
induction training is about 60,000 and we have set up training 
capacity of 12,000 per annum to complete this task in five years 
period. 

(II! REFRESHER TRAINING 

In addition to induction training, the need based training program-
mes ue implemented to equip the officials to handle new technology 
viz. E10B, C-DOT, Optical Fibre, Digital Microwave, MARR and C-
OOT Systems. Adequate traioin, capacities have been built up to 
meet these rquiremcntl -aad _ to ensure that every official is given 
training once in five yean time. Duri ... the 1991-92 period about 
21,000 officials were given refresher training. 
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(III) MANAGEMENT/ATTITUDINAL DEVELOPMENT 
TRAINING PROGRAMME 

• 
The Department of Telecommunications attaches great importance 

for development of management/attitudinal skills in the staff. The 
Group 'A' officers of the Dept .. are given obligatory management 
training during their service period. These stages are Stage-I (4-9 
years), Stage-II (10-16 years) and Stage-III (17-21 years). The Group 
'B' officers of the department are given obligatory 2 weeks manage-
ment orientation programme. 

The attitudinal development courses on subjects like 'Customer 
Relations, Public Relations, A Good Telepbone Operator, Linemen 
and Public' etc. are conducted for the lower cadres of the depart-
ment. During the year 1991-92, 21632 personnel have been given 
these attitudinal development training." 

16. The Committee also note that proposed expenditure on Telephone 
Training during the 8th Plan period (1992-97) is Rs. 214.5 crores against an 
expenditure of Rs. 160 crores during the last five year. Further, the budget 
provisions, under the Telecom Training, made during the last three years 
are as under. 

Revenue for Major Head 3225 (Rupees in thousands) 

(A)- B-1(1) 
Operation Training 

(B) E-1 
Engg. Training 

(C) E-4(6) 
Petty Works 

Capital Major Head 5225 

Training Centres 
BB-S (2) (1) 

Grand Total on Training: 

Gross Budget: 

% On GlBudget: 

1910-91 
Actual 

1,36,06 

5,87,71 

7,67,58 

31,56,39 
64962600 

.49% 

1991-92 
RE 

1,45,40 

20,78,87 

4,30,58 

8,91,40 

35,46,25 

68674600 

.52% 

1992-93 
BE 

1.S8,10 

34,96,30 

4,49,58 

12,73,85 

53,77,83 
93034800 

.58% 

17. The Committee note thal keeplnl In view the cbanllnl tecbnolopcal 
scenario 10 the neld of telecommunications and future requirement of 
managina tbe telec:ommunlqatlon systema iovolvtna complexity of blab 
technology and new skills of manalement, a new traln1nl stntelY for the 
personnel of the Department of Telecom bas been formulated and belol 
Implem~nted throulb 38 tralnln, centres allover tbe counh")'. 
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18. However, the Committee are com trained to note that out of RI.1l0.80 
crores spent durin, tbe period from 1990-91 to 1992-93, only RI.4.J9 crom 
bave been lpent on Operational 1ralnlnl and RI. 72.40 cro.... lpent on 
Enalneerlna Tralnlq. An orr Ihoot 01 thll situation II that about 60000 
omela" of Group C&D Cadrel ltin require Inductional Traln1n,. The 
Committee feel that thll II a matter of serioUI concern and, tbenton, 
recommend that more fundi should be aUotted for tralDln, pUrpolll. They 
allo d .. lre that DepU. should start more tralnln, centr.. 10 that perlODi 
recruited are liven tralnlnl In the lint year of their recruitment. They wllb 
to reiterate the Importance of Impartln, attitudinal tralnml to operational 
aarr at the Induction Itale ItHIf. 

Fixation ot Reanltlc Tarl'ts 
(Para NOl. 2.42 and 2.43 - SI.NOI. 5 & '> 

19. Depreeatin, the consciou. non-correlation of phy.ical tar,et. with 
Plan allocation and conlequential fixation of unrealistic tar,ets of LDPTI, 
the Committee had, in paragraph 2.42 of their report, recommended:-

"In their Sixty-ninth Report (8th Lok Sabha) on Telecommunication 
Services in the Rural areas, the Estimates Committee had deprecated 
the conscious non-correlation of physical targets with plan allocations 
and consequential fIXation of unrealistic targets. The Committee arc 
constrained to note that notwithstanding the recommendations of its 
predecessor committee the Department of Telecommunicationa have 
failed to bring in the required degree of realistic plannin, and 
expansion of Telecom Services. Even during the 7th Plan the tUJCt 
for LDPTs had to be brought down from original level of 15;000 to 
9,720 due to difficulties in the supply of equipment. Obviously, such 
drastic scaling down of targets could have been avoided had equip-
ment supply position been assessed realisticaly." 

20. The Ministry of Communications have in their action taken note 
dated 20.8.1992 stated in this regard:-

"The Department has endeavoured a conscious correlation of physical 
targets with Plan allocations and consequential. fixation of realistic 
targets. During 1991-92, a target of covering 12,000 Panchayat 
Villages with telephone facility 'was fixed against which 21,752 
Panchayat Villages were provided with telephone facility. Similarly in 
the year 1992-93, a target of covering 36,500 Panchayat Villages hu 
been fixed, which is commensurate with annual Plan allocation of 
Rs. 456 erores and expected availability of equipments." 

21. Further, the Committee in para 2.43 of the Report expreued 
concem to note that even thou,h 14 firm. in private and public lector wero 
Jiven licences for production of various types of equipments required for 
providin, LDPTs. actually only one company hu succeded in production. 
They had therefore emphasised the need for formulating the reali.tic planl, 
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fixinl tarlets within an achievable ranle and vilorou. action for succeuful 
implementation of such plans. The Committec had also uracd that shonfall 
in mectina the requiremcnts under various components of the plan i.e., 
Coaxial Cablcs, Microwave and UBF Systems and Optical Fibre etc. 
should be fully met durinl the 8th Plan. They had also dcsired ensure that 
production of equipments for which licences have already been aranted to 
public and private firms should be started expeditiously. 

22. In their Action Taken Note dated 20th August, 1992, the Ministry of 
Communications have stated as under:-

"Under the new industrial policy announced by the Govt. in July 91, 
production of all types of telecommunication equipment have been 
delicensed. Telecom equipment have also been included in tbe list of 
priority industries for automatic approval of foreign technology 
agreements involving foreian equity upto S1 % and technology pay-
ments up to Rs. 1 crore. With tbe introduction of tbis policy Il number 
of new production units are expected to be set up durina the 8th Plan 
period. The production aroup let up under the Telecom Commiuion 
il allo clolely monitoring various purchase for which licences were 
earlier issued as well as new purchase proposed under the liberal 
industrial policy. With these Pleasures it is expected that the 
requirements of various types of telecommunication equipments will 
be met during the 8th Plan period." 

23. From the information furnished by the Ministry of Communications 
(Department or Telecommunications) the Committee note that durlna the 
7th Plan, 9720 LDPTs could be Installed aaainst the plan taraet of 15,000 
LDPTs whereas 21,752 panchayat vlllaaes were provided with telephone 
facilities aaainst the tarcet of coverlna 12,000 panchayat vllla,es durin, 
1991-92. This Is clearly an indication or faulty plannlna In the Department. 
The Committee are unhappy on the conscious non-correJatlon or phYllcal 
taraets with plan allocations. The Committee dellre the Government to nx 
taraets commensurate with annual plan allocations and expected availability 
or the required equlpmentl. 

24. The Committee are further dllmayed to note that the Mlnlltry or 
Communlcatlonl did not Indicate any lpednc action taken or reply to 
Committee' I recommendation ..... rdlnl enlurlnl production In aU the 1'-
nrml, In private and public lector, which were liven IIcenltl for producUon 
of varioul tYPel of equipment. nquired for provldlnl LDPT.. The 
Committee tlke a lerlOUI view of thll reticence on the part of the Mlnlltry 
and desire to know whether all the.e 14 nrms have started produc:Uon, and 
It not, they shctUJd be Informed or ttle latest position In this reaard. 
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FuU VtOlsatlon of Production Capadt)' of Telepbone InitrumtDtI 
(Para No. 3.59, 81. No. 20) 

25. As only 10 lakh telephone instryments were beinl produced alaiDit 
the installed capacity of 40 lath iDitruments, the Committee had, in 
paragraph 3.59 of their Report, desired tbe Oovernment to launch a 
concerted drive for export of telephone instruments and hoped that the 
Department would maintain the highest quality and standards of instru-
ments being so manufactured so that the complaints on this account are 
minimised. 

26. In their Action Taken Note dated 20th August. 1992. the Depart-
ment of Telecommunications have stated: 

"The Department of Telecom, has ,set up a steering committee to 
promote export of Telecom equipment including instruments and 
services. The exports of telephone instrument in 91-92 has been to 
the tune of Rs. 5.79 crores. All telephone instruments procured by 
the Department arc subjected to quality assurance tests and accepted 
only when they meet the quality standards." 

17. The Committee Ire not satlsned with the present level of exports of 
telephone Instruments which was of the tune of Rs. 5.79 UOrtl durin. 1991-
91. They desire that the Department of TelecommunlcatloDi should eDiure 
full utilisation or licensed capaclt)' of telephone Instruments In the country 
and at the same time expect the Government to make mon concerted 
efforts to promote export of Telecom inltrument.. The efforts made and the 
prolress achieved' should be Intimated to the Committee and allo reDected 
In their future Annual Report. 

Development of Telecom Sector 
(Para No. 3.60, SJ. No. 11) 

28. Keeplna In view that a number of companies who were Issued licences 
for manufacture of Payphones, Cordless Telephone and FAX Machines, 
have yet to start production, the Committee had, In paralraph 3,60 of their 
Report, desired the Department of Telepbones to take upon Itself tbe role of 
nurturlnl and Dedaellnl units so thllt they are able to contribute In not only 
developlnl the Telecom Sector but also In optimal utWsaUon of naUon's 
resources. 

29. In their Action Taken Note dated 10th AUlust, 1991, the Department 
of Telecommunications have stated that "aU out elrorts are belnl made to 
develop vendors for supply of Department of Telecom or usen' tqulpments 
required for telecommunications". 

30. The Committee are not .atl.ned with the VlIU' reply of the 
Government. They would like the Department ot Telecommunication. to 
intimate the speclftc effom made by the Department tor dev.loplnl the 
market a. well a. production of Pa),phones, Cordle .. Telephones and FAX 
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Machlnea etc. 10 that the manufacturer. who have yet to Itart their 
productioa may be eacour .. ed to lav.t In thll n.ld. The detaUed efrorb 
made In this reprd should be intimated In detan to the Committee at an 
early date. 

Production Clf Equlpmeau with Imported techDololY 
(Pan 3.61, SI. No. 11) 

31. Expressing their displeasure for keeping the proposal for manufac-
ture of digital UHF equipment with imported technology under their 
consideration since 1985 and ultimately droppina the proposal, the Com-
mittee had, in para 3.61 of their Report, desired that in future such 
propo.als should be mooted in tune with reuonable lon, perapectlve and 
decisions taken quickly. 

32. In their Action Taken Note dated 20th Auaust, 1992, the Depan-
ment of Telecommunications have stated that ·with the recent changes in 
the indu.trial policy forei,n collaboration have been permitted with the 
automatic approval procedurCi. With this chanae it is expected that 
telecom transmission equipment with state of the art technololY will 
become available to the Department for meeting the rapidly changing 
requirements of telecom users.'. 

33. The Committee would like to know the number of proposals received 
by the Ministry of Communications after the introduction of new Industrial 
policy from forella collaboraton for 'productlon of telecom transmission 
equlpments with state-of-art technololY' 

Requirement of Electronic Swltchinl System and Telephones Cables 
(Paralraphs 3.61 " 3.63, Sl. Nos. 13 " 14) 

34. The Committee had in Paragraphs 3.62 and 3.63 of their Report 
recommended: 

"The Committee note that production capacities of ITI units at 
Mankapur and Palghat arc being upgraded to meet the requirement 
of electronic switching system. They, however, note that there will be 
still a gap left between demand and supply which will be met through 
private manufacturers. The Committee are seriously concerned to 
note shortages of large switching systems which have hindered 
expansion and modernisation of Telecom services in larger urban 
centres thus depriving the department of much needed revenue. The 
Committee understand that indi,enous technololY for manufacture of 
larler .witehina system hu not been developlnl u fut u could be 
desired and that the Government propose. to fill the aap by relyina 
on Prench CIT' ALCATEL product for IOmetime. The Committee 
recommend that delay in expanlton of servicel Ihould not be allowed 
to eome in the way of expanlion and modemilin, telecom aervices in 
larger urban areas of substantial revenue potential. 
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The Committee alao note that at prescnt the annual licence 
c~pacity for manufacture of cables by HCL (Hindustan Cables 
Limited) is just a little above the SO% of the actual annual 
requirement of the Department. The Committee would like to 
caution the Government about the likely lap between availability of 
switching and transmission equipment which can make targets for the 
8th Five Year Plan unrealisable. The Committee, therefore, recom· 
mend that sufficient attention should be paid towards dovetailing the 
production capacities of switching systems and the telephone cables in 
terms of quantities as well as technological capability." 

35. In their Action Taken Note dated 20th August, 1992 the Department 
of Telecommunications have informed the Committee as under:-

"DOT has drawn detailed plans for meetting the likely gap between 
availability of switching and transmission equipment for the 8th Five 
Year Plan. A number of large international companies have indicated 
their desire for setting up of production facilities for large switchini 
equipment in view of the liberal industrial policy announced by the 
Govt. in July, 1991. Four proposals, namely, Mis. Ericsson, MI. 
Fujitsu, Mis Alcatel and Ws Siemens are in advanced stage of 
finalisation for switching production units. In the areas of transmis· 
sion equipment, technologies de'feloped by C·DOT are being trans· 
ferred to a number of Indian companies for pr9ductionisation. In 
addition, .ome of the international companies are also expected to let 
up manufacturing facilities for transmission equipment. With the 
materiali.ation of the.e plan., it is expected that the gap in the lupply 
of transmission and switching equipment during the 8th Plan period 
will be met. 

Production capacities in the area of telephone cables existing with 
HCL (Hindustan Cables Ltd.) as well as other manufacturers both in 
the public and private sectors are sufficient to meet the requirement. 
of DOT for the 8th Plan. In regard to switching capacities, action is 
already in hand to increase the production capacity for meetini the 
requirements of the 8th Plan. A number of proposals received from 
large international companies are in advanced stage of finalisation. 
Most of the new units being set· up for manufacture of large switchin. 
systems are likely to produce switching equipment having late.t 
technological capabilities. Department is paying sufficient attention 
towards dovetailini the production capacities of .witchin •• y.tem., 
transmission systems and telecommunication cable. for meetin, tbe 
8th Five Year Plan requirements both in term. of quantitiea u well u 
in terms of technological capabilities." 

". From tbe reply of the MInistry ,of Communications, the Committlt 
note that a number of International compaD1el bave Indicated their ... Ire 
for IIttlD, up ot prodUCtiOD fldUtlel tor .wltchlDa equipment baYIng latllt 
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technoloalcal capabilities. The Committee would like to know whether any 
of the proposals, made by these firma have been finaliled and, If 10, the 
details thereof may be submitted to them Immediately. 

37. In relard to production capacltles In the area of telephone cables, the 
Ministry have Informed the Committee that the exlstlna firms/manufactur· 
ers both In the public and private seeton are In a position to meet the 
requirements of DOT for the 8th Plan. The Committee would like to bave a 
firm assurance from the Government that 8th Plan tarletl fixed by the 
Department would not be hampered due to shorta,e of telephone cables and 
swltchlna and transmission equlpments. 

Dulldlnl up of Adequate Reaearch and Development Facllltlea 
(Paras 3.65 and 3.66, SI. Nos. 26 and 27) 

38. Emphasising the importance of building up of adequate Research 
and Development facilities in order to achieve self·sufficiency in the field 
of Telecommunications, the Committee in Paragraphs 3.65 and 3.66 of 
their Report had stated: 

"To achieve self-sufficiency in tht field of Telecommunication build-
ing up of adequate Research and Development facilities is of 
paramount importance. The Committee are, however, constrained to 
note that the present R&D facilities in the telecom sector are not 
adequate for the current needs despite the fact that there is no 
shortage of funds. The Department has stated that there is an acute 
shortage in the availability of indigenously produced electronic 
components of professional grade. LSI and VLSI chips required for 
modern telecom designs are also stated to be not available in the 
country. 

The Committee stronaly recommend that the Research and 
Development setup in the Department of Telecommunication should 
-be strengthened to enable the Department to not only develop and 
update indigenous technology but also to accept and absorb latest 
foreign technology. The Committee also desire the Department to 
lend full financial and administrative support to R&D Units 10 as to 
be able to develop in the country a strong technological base in the 
field of Telecommunications." 

39. In their Reply dated 20th August, 1992, the Department of 
Telecommunications have stated: 

"The Research and Development activities of the Telecommunication 
Sector are carried out through the Centre for Development of 
TelematiCi (C-DOT), R&D win,. of manufacturin, a,encies such as 
m, BEL, etc. and standardisation and type approval beih, carried 
out by the Telecpmmunication En,ineerinl Centre (TEC). C·DOT, 
an autonomous or,anisation, is funded at present out of telecom 
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revenues and so far a sum of RI. 105/- crores has been made 
available to them for their various activities. 

The major achievements of C-DOT are: 
1. An excellent R&D infrastructure and trained manpower to take 

up design of advanced digital switching systems. 
2. Creation of large indigenous base for production. 
3. 128 Port Rural Automatic Exchanges-About 5,000 such 

exchanges are operational in the country. 
4. 512 Port Single Base Module Exchanget-Over 7S exchanges are 

operational in DOT Network. 
S. 10,000 lines MAX Exchange-Three such exchange. are opera-

tional in DOT Network. 
The new industrial policy has opened up tremendous opportunities for 
foreign investments and joint collaborations in the field of telecommunica-
tions. The responses are encouraging. It is expected that the availability of 
latest state-of-the-art technology will be pouible within the country to 
meet. its demand." 

40. From the reply furnished by the Department of TelecommunicatioDl, 
the Committee nnd that a sum of Rs. 105 crores bas been spent for carryinl 
out the research and development activities of the telecommunication secton 
throulh the Centre for Development of Telematlcs (C·DOT), ITI, BEL etc. 
The Committee are concerned to note tbat tbe "sue of furtber strenlthenlna 
research and development actlvltltl has been skirted. Th.re II alto no 
evidence of enbanced support to C·DOT. Wbereas, the Department are very 
optimistic In r..eaard to foreign Inveatm.nt. and Joint collaboratioDi In the 
neld of telecommunlcatioDl, the Committee desire that Forelp Direct 
Invtltment Ihould not relult in lDlotherlnl Indl,eDOUI R&D effort al they 
apprehend that the forelan Inveatorl may not be Interelted In promotinl 

. R_rch and Development in India. The Committee would, therefore, like 
to have an .Iurance from the Government that the forel,n inveaton wlll, 
apart from brlnllnl their latest technololY In the country, also Ipur R&D 
In Indian Telecom. Sector. 

Functlonlnl of Public Call Omce. and Rural Telecom 
(Para 4.17, SI. No. 28) 

41. Expressing their concern over tLe actual functionina of Public Call 
Offices, the Committee had in para 4.11 of their Report inter-alia 
recommended: 

"The Committee are constrained to say that the actual functioning of 
PCO. il far from latilfactory and would, therefore, desire that the 
Department should effectively monitor the functioning of PCO •. 
They also recommend expeditious introduction of late.t equipment 
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for improving the performance of PCOs. The Committee would 
expect the Government to draw a perspective plan in this regard with 
special focus on promoting rural telecommunications. The Committee 
find that for achieving the desired level of connectivity, difficulties 
are being faced by DOT in regard to rural radio solution. The 
Committee desire that the Department should strive to overcome 
these difficulties to achieve visible results and make a speedy 
headway in this direction under a time-bound programme." 

42. The Department of Telecommunications in their reply dated 20th 
August, 1992 have stated as under:-

"Detailed instructions have been issued for monitoring the function-
ing of PCOs. Since the number of rural installations consisting of 
Telephone Exchanges and Public Telephones is very large, the 
concept of decentralised monitonng has been adopted. As per the 
instructions, the monitoring is being done at various levels, beginning 
at the lowest level of Junior Telecom OfficerslTechnicians. Exception 
reports are to follow upwards for faults and their clearance. Finally, 
exceptionally delayed cases are to get reported to the Telecom 
Commission Headquarters. 

For further promotion of Rural Telecommunication, the Depart-
ment has drawn up specific programme to first cover all Panchayat 
villages with telephone facilities by March, 1997 and then extend the 
telephone facility to other villages progressively. Use of modem 
technology equipment such as Multi Access Rural Radio systems and 
single channel VHF systems which have now become indigenously 
available, has been emphasized." 

43. The Committee nnd that In spite of wuinl detaUed Instructions tor 
monitorlnl the functionlnl or PubUc Call Omces, the actual performance of 
these Public Call Omen is far from satisfactory. They need to hardly 
emphasise that tbe Department sbould try to acbleve zero fault level 
objective of functionlnl of the PCOs round tbe clock for wblcb the 
Department abould take appropriate tecbnolOilcal, ol'lanlsatlonal and 
administrative measures. 

44. The Committee bope that the proll'amme of rural telecommunications 
YIz. coverlnl aU panebayat vUlales with telepbone facilities by Mareb, 1'" 
would be completed In time by uslnl modern technolOlY equlpments. 

Settinl up of Rural Telecom Corporations 
(para 4.18, SI. No. 29) 

45. Welcoming the idea of scttinl up of Rural Telecom Corporations for 
rapid expansion of telecom servjces in rural areas to mitigate tbe problem 
of resource mobilisation for the purpose of promoting .rural telecommuni-
cations, the Committee had, in para 4.18 of the Report, urged the 
Govemme~t to carefully study the pros and cons of the suueltion. 
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46. In their Action Taken Note dated 20th August, 1992, the Depart-
ment of Telecommunications have stat!d that the 'Rural Telecom Corpora-
tion' has been under consideration with a view to achieving rapid 
expansion of Telecom services in rural areas and genera tina required 
resources for thit Sector. In the meantime, the Department has proposed 
to set up a "Telecom Finance Corporation" to help in raising resources for 
the entire Telecom Sector including Rural areas. 

41. The Committee are cODitrained to observe that the exact pollUon III 
relard to settlnl up of Rural Telecom Corporations has not been ezplallled 
as also whether the Idea has been liven up In preference to a Telecom 
Flllanc:e Corporation. The)' desire that complete picture be placed before the 
Committee. 

The Committee would also Uke to know the latest poSition for seUIDa up 
of Teleeom Finance Corporation. They further desire to know how, In the 
proposed CorporatloD, It would be ensured that the objective of expaDiloD 
of telecom services III rural ana would be protected. 

Recovery of the OutstaDdlnl BUIs from DlpltariealGovernment Depart. 
ments 

(Paraarapbs 5.30 and 5.31, 51. Nos. 36 and 31)' 
48. Calling for exploration of the possibility of obtaining advance 

deposits from Government Offices and other large Corporate Bodies as 
also from the dignitaries on the basis 0( reasonable average of billing made 
over the put period, the Committee had, in Paragraphs 5.30 and 5.31 of 
the Report stated: 

"The Department informed the Committee that an amount of 
Rs. 82.36 crores billed upto 31st March, 1989 was outstanding from 
the subscribers. The Committee are of the view that even though the 
outstanding bills constitute only 3% of the total amount billed, these 
are nevertheless of considerable magnitude considering the fact that 
outstanding bills in respect of MTNL at Delhi and Bombay bave not 
been taken into account. In this, context the Coqupittce are con· 
strained to find that Department is facing problems in recoverinl the 
outstandin, bills particularly in respect of dipitaries, Government 
Departments and on account of disputed cases pending in the courts 
and consumer councils. The Department has exprcued its helple .. • 
ness in makin, a beadway in respect of outstanding bills relating to 
these clte,oriel. 

The Committee have no reuons to larce witb the contention of 
the Department of Telecommunications that they are not in I 
position to disconnect the telephones of Government Department 
which Ire not payin, their due. The Committee feel thlt I commer· 
cial Department like thlt of telephones cannot be faulted if they are 
cORitrained to dilc:onnect even Government telephones for which bWs 
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are not being paid. The Committee would like the Department of 
Telecommunications to vi,orously pursue cases of outstandin, bUls 
with Government department concerned at a hi,h level with a view 
to realising telephone dues as early as possible. To overcome thi. 
situation the Committee would like the Department to consider the 
feasibility of pruning down the list of dignitaries from the eltempted 
list for disconnection of telephones for non-payment of dues. At the 
same time the Committee would like the Department to explore the 
possibility of obtaining advance. deposite from Government offices 
and other large corporate bodies as also from the dignitaries on the 
basis of reasonable average of billina made over a put period. The 
actual charges can then be adjusted against such an advance. This the 
Committee believe, will also obviate the need for arm twisting for 
enforcing recovery of outstandina dues." 

49. In their Action Taken Note dated 20th August, 1992, the Depart-
ment of Telecommunications have informed the Committee as under:-

"The Department is making all out efforts to reduce the outstanding 
by issuing instructions, granting incentive to the staff who put the 
extra efforts to recover the old outstanding, as a result, the 
outstanding as on 31.3.91 for the bills issued upto 31st March, 1989 
has been drastically reduced to Rs. 41.51 crore$ for Department of 
Telecom. onl)( and Rs. 74.40 crores including- M.T.N.L. 

As regards recovery of the dues from the dignitaries/Government 
Departments, it may be added that many of the dipitaries find place 
in the list of telephone. exempted for disconnection and the tele-
phones of the Govt. departments which arc enga,ed in maintaining 
law and order and essential services are also not disconnected. This 
slows down the process of recoveries. However, efforts are made 
continuo\llly to pursue the.e cases and concerned Government 
Departments by takin, up the matter at hi,her levels. The settlement 
of the outstandin, due., lyin,. in disputed cue. in courts and 
consumer councils, depend upon the decisions of these courts! 
consumer councils. 

Instructions for grant of incentive for recovery of old telephone 
revenue dues, against closed connections has also been issued vide 
No. 2-44185-TR on 24.9.1990. In addition to the is.ue of instructions, 
the recovery of outstandin, dues is also reviewed/watched through 
Sub-Ledger Review Statement received from each unit every month. 

To pursue the cases of outstanding bills with Government Depart-
ment concerned at hiah level viiorously, and to realise telephone 
due. as early as po •• ible, all the Heads of Circle. have been advised 
vide this office letter No. 23-93191-TR dated 13.2.1992, in thi. 
respect. 

A. re,arda considerin, of prunin, down tbe Ii.t of dianitariel from 
exempted list for diaconnection of telephones for non-payment of 
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telephone dues, it is stated that the Department considers the 
dignitaries proposed for inclusion in the exempted category after 
detailed examination of the eucntiality. The facton such u status of 
the official It Administrative functions etc., ue also lCen before 
considering the official for inclusion in the exempted category . 
Further the table of Rank It Precedence approved by the President 
of India is also referred to. At prtsent there are only 34 dignitaries in 
the list. This may be seen from the list that dignitaries holding hip 
rank/bolding judicial powers, performing the adminiJtrative impor-
tant functions are only included in the List. However the Commit-
tee's suggestion will be kept in view while considering fresh proposals 
for inclusion in the exempted lilt for disconnection in future. Further 
the procedure for follow up action on exempted category telephones 
has already been prescribed in para-186 of Telecommunications 
Manual Volume XIV. As per the procedure, the written reminders 
are issued to the paying officer regularly every month. The position is 
reviewed every quarter & quarterly list of bills of each telephone is 
sent to the paying officer with a special request for expeditious 
settlement. At the same time the matter is brought to the penonal 
notice of the PS to the V.I.P. for whom the telephone is workinl. 

As regards obtaining the advance deposits from Government 
offices with a view to obviate enforcing recovery of outstanding dues, 
the Govt. Departments may avail the facility of Voluntary Deposit 
Scheme which is already in practice, under which subscriber (includ-
in, Government subscriber) may make sufficient advance to the 
Department adjustable in enauinl billa [para No. 21S-B(3) of Tele-
communiclltion Manual, Vol. XIV, Pt-I]. In addition to the ab9~e 
scheme, A.O.(TR) iJ vested with powers to call for tile Security 
Deposites of such amounts u 1* may consider neccuary from the 
existing defaulting sublCribers. Such deposita collected be refunded if 
the A.O.(TR) is satisfied about payin,.habits or financialaoundncu 
after 3 years. [Para 21S-B(S) ibid]. 

·Copies of the following instructions are enclosed for reference. 
1. No. 23-9319-TR dated Liquidation of arrears of tele-

13·2·1992 phone dues against Government 
Departments. 

2. 2·2I89·TR dated 1·3·1989 List of telephones exempted 
from diJconnection for non-pay-
ment of dues." 

50. The Committee an eoncerned fo note that RI. 115.9 ero.... were 
outstan ........ on 31st Marcb, 1991 fOl' tbe telepboDe bOil laud upto 31st 
March, 1,.,. The Committee apprehend that the poIldoD would bt .tU1 

• Set Chapt.r IV 



worse if the outstanding bills are Included for the subsequent period upto 
31.11.1992. To overcome this situation, the Committee would like the 
Department to explore the possibilities of obtaining advance deposits from 
government omces, other corporate bOliles as also from the dignitaries who 
had been defaulters on the-basis of reasonable average of bllllng made over 
the past period. At the saPle time, the Committee desire the Department to 
take up this Issue with the dilnltarlel at C.M. level In addition to pruning 
down the list of these dignitaries from the exempted list for disconnection of 
telephones for non-payment of dues. 

Expeditious Disposal of Cases Pending In Courts 
(Paragraph 5.32, SI. No. 38) 

51. As regards outstanding bills disputed by the subscribers and pending 
in Courts and Consumer Councils, the 'committee had in Paragraph 5.32 
of their Report expressed their opinion that for expeditious disposal of 
such cases the Department should encourage using the Instrument of 
Telephone Adalats. In this connection, the Department of Telecommunica-
tions has stated as under:-

"A letter has been issued to the field Units of Department of 
Telecom, reiterating the existing instructions on Telephone Adalats. 
The field units have also been asked to apprise the Court/Consumer 
Councils of the existence, functions and scope of the Telephone 
Adalats so that the Courts etc. may consider and refer the cases, 
pending before them, to the Telehone Adalats for expeditious 
disposal. .. 

52. From the reply given by the Department of Telecommunications, the 
Committee find that a letter has been Issued to the field units of the 
Department of Telecommunications asking them to apprISe the courts! 
consumer councils of the existence, functions and scope of the Telephone 
Adalals so that the respective courts etc. may consider and refer the cases 
pending before them to the Telephone Adalats for expeditious disposal. The 
Committee would like to know the number of cases transferred to the 
Telephone Adalats after the issuance of the above letter. 

Consumer's Satisfaction 
(Paraaraph 6.19,' SI. No. 41) 

53. Stressing for the imperative need to provide operational satisfaction 
to consumers, the Committee had in Paragraph 6.19 of their Report 
recommended: 

"The Committee are of the fim view that as a service industry, it is 
incumbent upon Department of Telecommunications (DOT) to 
provide maximum consumer satisfaction to its subscribers, whether 
it is in billing, faultrepair or prevention of misuse of STD. They 
wish to emphasise the point that the Department being a supplier in 
a service industry, the evident dissatisfaction between the Depart-
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ment and the subscribers indicates that the service being provided is 
not satisfactory. The Commit"e, therefort, reiterate that it is impera
rive to provide operational satisfaction to consumers and Department 
of Telecommunication must gear itself to achieve this goal optimally. 

54. The Dcpartment of Telecommunications in their Note dated 20th 
August. 1992, stated as under: 

"The customer dissatisfaction as reflected by the complaints received 
mainly relate to: 

i) Fault Repair Service 
ii) Billina Complaints 

iii) Non-availability of lervice in rural areu. 
As rc,ardl fault repair service, the aim of the Department is to achieve 

a fi,ure of 90% in the reltoration of faultl within 24 hOUri. Sometimel it 
may not be poulble mainly becaule of faultl caused to underaround cable I 
throuah diUlna of the roads by other utility servicel, reltoratlon of which 
takes a long time. The Department has a scheme of layin, maximum 
number of cables inducts which are less prone to faults through di&&ing. 

As regards excess billing complaints. in all the electronic exchanges 
detailed billing particulars of STD calls are given to subscribers so that 
they are in a position to check the correctness of the bills. In addition in 
E-IOB type electronic exchanges which have been introduced in a large 
scale, the subscribers are given the facility to control the 'SID calls through 
the dynamic locking facility. This prevents the possibility of anyone making 
SID calls without providing the secret pass word which is known only to 
the subscriber. 

As regards complaints in rural areas, the problem is more complex since 
the Department is totally dependent on power supply from the State 
Electricity Supply Authorities. Prolonged interruptions in power supply 
and poor voltage regulation which take place quite regularly in rural areas 
cause disruption to telecom services. Though the Department provides 
standby power supply through battery sets, these can take care of 
intcrruptions only upto about 6 hours. Some ~xpcriments in the use of 
solar power arc being carried out. Nevertheless, endeavour is being made 
consistent with financial resources available to improve the quality of 
service in rural areas by large scale induction of electronic exchanges, 
provision of long distance public call offices and trunk circuits through 
Radio systclIlI which arc highly reliable compared to open wire lines which 
are lubject to interruptions in bad weather, thefts etc. 

To lum up, it may be leen that it ha~ been the endeavour of the 
Department to imporve the lervicel. Slill~nciint improvement In the 
quality of service hal been achieved. throu,h introduction of electronic 
exchan,e5 which arc highly reliable and also through replacement of trunk 
circuits on reliable media like Microwave. Optical Fibre etc. Internal 
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Monitoring of the quality of service is done through monthly reports on a1\ 
parameters included in the Mission's Better Communications which was 
launched in the year. 19i6. This is continuing. In addition to this, the 
Department also has II system of assessing the quality of service provided 
to subscribers from the point of view of the user. This appraisal is carried 
out by an independent agency (earlier it was done by the Administrative 
Staff College of India, Hyderabad and is now being done by Indian Market 
Research Bureau) and this covers 48 important cities in the country which 
constitute about 70% of the equipped' capacity." 

55. The Committee note that the consumer dissatisfaction renected by the 
complaints received by the Department of Telecommunications mainly 
relates to: 

I) Fault repairs 

II) Blllln" complaints 

Ill) Non-avallablllty of service In rural areas. 

The Department of Telecommunications have themselves admitted that 
non-availability of telephone lervlce In'rural areal II more complex malter 
al the Department II totally dependent on the State Electricity Supply 
Authorities and prolonged Interruption In power supply and power volla.e 
regulation taklns place quite relularly In rural areas cause disruption In 
telecom service. The Committee desire the Department to take up this 
matter with the State Government concerned at regular Intervals and should 
also explore the feaslbll1ty of harnessing solar power or using battery for 
rural telephone exchanges. 

56. The Committee have also been Informed that the Department has 
been doing Internal monltorlnl of the quality of service throulh monthly 
reports on all parameters since 1986. The Department also has a system of 
assessing quality of services provided to the subscribers from the point of 
view of the user, and this appraisal 15 carried out by an Independent 
agency, earlier by Administrative Staft' Collele of India, Hyderabad and 
now by Indian Market Research Bureau. The Committee desire that the 
appraisal Reports for the la.t 3 years may be submitted to them. 

57. The Committee need hardly emphasis. that In view of widespread 
dlssatlsfactlon In the consumen In relard to telephone Hrvlce particularly 
In relard to faulty services and overbllllnl, tbere Is an urlent need for the 
Department to take concerted stepi to Improve their Hrvlces In these neldl. 
The Department of Telecommunlcatlolll Ihould monitor telephones of thOle 
svbscrlbers whose telephones are likely to be misused and also explore 
feasibility of Installlni aneters at user.' residences. 
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Strenlthenlnl of VIllllnce Mlchln,ry 
(Paf1lflph 6.21, SI. No. 43) 

58. Recommending to strenathen ita vigilance machinery and to evolve a 
foolproof system of supervision for removina the: c.:xistina nexus between 
telephone staff and unscrupulous elements the Committee had in Para-
graph 6.21 of their Report stated: 

"The Committee also find that Department has undertaken com-
puterised billing and has fixed targets for the same. They feel that 
this will help in removina the complaints of subscribers to a 
considerable extent. The Department of Telecommunication, 
nevertheless, should strengthen its vigilallce machinery and evolve a 
foolproof system of supervision to remove the exist ina nexus 
between telephone staff and unscrupulous elements indulging in 
misuse of STD facility. The Committee recommend that the 
Department should take strong and visible punitive action against 
such erring staff found guilty of connivance. The Committee would 
also like the Department to take stem action on all complaints of 
malpractices and ensure a verY,high level of consumer satisfaction. 
The Committee also desire that high level officers of Department of 
Telecommunications should listen to the grievances of the subscrib-
ers as and when they visit a particular state." 

59. In their Action Taken Note dated 20th August, 1992 the Depanment 
of Communications have replied as under: 

"The following steps have been taken:-
(a) A number of joint raids were conducted alongwith CDI Officers 

at Delhi, Bombay, Ahmedabad, etc. to prevent fraudulent use 
of ~TDIISD calls. In appropriate cases, disciplinary proceedings 
have been initiated. More than a dozen cases have been 
registered with CBI. 

(b) An amendment in the Indian Telegraph Act has been proposed 
to provide deterrent penalty for the beneficiaries of diversion of 
telephone lines leading to the leakage of telephone revenue. 
The case for introducing a Bill in the monsoon session of 
Parliament for the purpose is under process. 

(c) 120 Vigilance Officers, Inquiry Officers and Presiding Officers 
were trained in the Departmental Trainin, Centres u well u in 
the training centre of CBI. 

(d) Sanction has allo been accorded by~he Depanment to the CBI 
for creating four cells exclu'ively for detection of frauds leadln, 
to the leakaae of telephone revenue. 

(e) Action has been taken to strengthen the Vigilance Cell in the 
Directorate and in the field units. 

(f) Attention to the grievances of the subscribers, by the high level 
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officers of the Department will be ensured by their participation 
in Telephone Adalats, Open House Sessions and Meetings with 
the members of public during their visits outstation". 

60. In relard to strenlthenlnl of vlillance machinery, the Committee 
have been Informed that an amendment In the Indian Telelraph Act hal 
been proposed to provide deterrent penalty for the unauthorised 
beneficiaries on diversion of telephone lines leadlnl to the leakale of 
telephone revenue. The Committee may be Informed of the latest position in 
this relard. 

61. The Department of Telecommunications have allO stated that .. nctlon 
has been accorded by the Department to the CBI for creatlnl 4 cells 
exclusively for detection of frauds lead In. to the leaka.e of telephone 
revenue. The Committee would Ilk. to know the reaction of the CBI In this 
re.ard and whether the celli propoled In the Bureau have come Into 
operation. 

Maintenance of User Telephone Inltruments 
(Par. 6.22 si. No. 44) 

62. Expressing their concern about the number of average complaints 
and faults during 1988 and 1989 which stood at 27.7% and 21.6% 
respectively, the Committee had, in paragraph 6.22 of the Report stated 
that the above figures do not reflect the acuteness of the problems faced 
by the public particularly in the maintenance of user telephone instru-
ments, fault repairs, subscriber services and overbilling. They had strongly 
urged the Department of Communications to make vigorous efforts for 
tackling subscribers' discontentment and to provide prompt and courteous 
service to the subscribers. 

63. In their reply dated 20th August, 1992, the Department of 
Communications have stated as under: 

"The Department has set an ambitious plan of reducing the number 
of faults per 100 stations to 15 by March, 92 and 14 by March, 93. 
These targets arc sct under Mission Bettcr Communication and 
action plans arc drawn. One of the items of action plan is the 
replacement of faulty telephone instruments. Annually, targets are 
fixed for replacement of telephone instruments and any instrument 
not giving service is replaced. 

Regarding the fault repair service, the department has already 
made plans to computerise this' service so that the fault is booked 
immediately and action for rectification are taken. 

There are plans to computerile 79 fault repair centre. upto 
March, 92 and 286 durina 1992·93. Instructions have also been 
issued for computerisina any new cxchanae for more than 1000 
lines. 

The Department is fully aware of the attitude of the staff towards 
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public and actions have been drawn for training the staff dealing 
with the public. This programme is actually being monitored at the 
HOrs. " 

64. From the reply furnished by the Department of Communications, the 
Committee note that the Department had set an ambitious plan of reducing 
the faults per 100 stations to IS by March, 1992 and 14 by March, 1993. 
The Committee would like to know the actual performance In this regard. 

65. In regard to the plans for computerising Fault Repair Service the 
Committee would like to know whether all the telephone exchanges in the 
country have been provided with this facUlty and, if so, what is the 
experience of the Department in regard to the time taken for locating the 
fault and restoring the service. 

Workln, of Public Call Offices 
(Para 6.23 SI. No. 45) 

66. In paragraph 6.23 of their Report, the Committee had recom-
mended: 

"In this context the Committee note that department has a stringent 
procedure laid down for testing on a daily basis whether all public 
call offices (PCOs) arc working properly. The Committee are 
however, constrained to find that there is no effective monitoring to 
ensure that PCOs are actually working satisfactorily." 

67. The Department of Communications have in their Action Taken 
Note dated 20 August, 1992 stated as under: 

"In the whole country there are more than 1.36 lakh Public Call 
Offices (PCOs) and as indicated to the Committee stringent 
procdure has been laid down for testing them on a daily basis to 
ensure that they arc working properly. The monitoring is done at 
the Headquarters through exception reports. Recently, we have 
included a parameter on restoration of P.Ts within 24 hours in the 
monthly statement which is received from all the Telecom Circles. 
A copy of the MO.01 form is enclosed.· 

In order to ensure that the Public Telephones remain in working 
conditions we are increasingly going in for manned public telepho-
nes both local and STD types. The person operating the telephone 
gets a commission on the earnings and thus has strong interest to 
ensure that his telephone is in working order. The Rural LDPTs are 
also being provided in Panchyat Officcs or other ploces where the 
user has interest in ensuring thot these are working properly. It is 
expected that this reform will ensure that public telephones will 
remain in working order and the restoration also will be quicker . 

• SCI! Ch. IV 
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Further, a very large number of public telephones are being 
provided so that public may not feel inconvenience if few of them 
remain out of order due to vandalism/misuse since many alternate 
PTs are available in the neighbourhood. '0 

68. The Committee feel that the working of Public Call Omces Is far from 
satisfactory despite the fact that the Department of Communications has 
started monitoring their work at the Head Quarters through Exception 
Reports. 

69. The Committee would like that the figures regarding number of 
public telephones and earnings therefrpm as well as the periods for which 
these telephones have remained non-operational may be furnished to them. 

Local Calls 
(Para 6.25 SI. No. 47) 

The Committee had. in paragraph 6.25 of the Report, recommended: 
"The Committee are also dismayed to note that only 47% of local 
calls mature at the first instance. The Committee hope that the 
Department would look into this matter and take appropriate steps 
to ensure a higher percentage of ·calls-matured'." 

70. In their Action Taken Note, the Department of Telecommunications 
have stated as under~ 

"As pointed out in Para 6.15, the figure of 47% is for the call 
success rate on live traffic, which is considered satisfactory. This is 
the actual number· of calls answered and does not include incom-
pletely dialled calls abandoned in the middle, subscribers found 
busy, apart from congestion in the network. It is seen that about 
30% of the subscribers are tcsted busy which are the major causes 
of low figure. Even as per CCITT standard, the figure of call 
success rate of the order of 60% is considered to be good. We are 
able to achieve this figure in some stations but the overall All India 
figure is lower, on account of those cities where major part of the 
network is still non-electornic a~d is subjected to heavy congestion, 
on account of fast growing demand for telephone services." 

71. The Committee express their concern over the fact that the Depart-
ment of Communications are satisfied with the figure of 47% for the Call 
Success Rate on live trame against the figure of call IUCCesl rate of the 
order of 60% as per CCITT standards. Whereas the Department has been 
able to achieve call success rate of the order of 60% In lome stations, the 
All India ftllure Is nevertheless much too low. The Committee reiterate their 
earlier recommendation that the Department should look Into this mailer 
carefully and take appropriate steps to ensure at least 60% call.uceess .rate 
of call matured and for this purpose concentrate on improvement in services 
in those areas where the maturity of calls Is less than SO%. 
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Delay In Information of Telecom Advisory Committees 
(Para 6.26 Sl. No. 48) 

72. Deprecating the inordinate delay in the formation of Telephone! 
Telecom Advisory Committee, the Committee had in paragraph 6.26 of 
the Report recommended:-

"The Committee are constrained to find that Telephone Advisory 
Committees are not in existence since December, 1989. The 
Committee highly deprecate the inordinate delay in the formation 
of these Committees. They would also like the Depatment to 
ensure that in future the new Telephone Advisory Committees are 
consituted before the term of existing Committees expire. They 
also desire that the committees meet as frequently as they are 
expected to meet. Subscribers should also be well informed about 
the existence and functions of these Committees so that they may 
approach these Committees to give their suggestion for betterment 
of telecommunication services/ventilation of their genuine grie-
vance." 

73. In their reply dated 20 August, 1992 the Department of Telecom-
munications have atated:-

"The observations of the Committee are noted. In all, the 
Department is expected to have 119 Telephone/felecom. Advisory 
Committees in the country. One T AC is formed for each State! 
Union Territory/metro district/major district/minor district. 

Out of these 119 Committees, 67 Committees stand reviewed/re-
constituted/constituted. Remaining 52 T ACs are being reviewed 
for needful action." 

74. The Committee are constrained to note that out of 119 Telephone! 
Telecom Advisory Committees only 67 committees stand reviewed/recon-
stituted and the remaining 52 . Committees were being reviewed. The 
Committee urge the Government to reconstitute the remaining Committees 
without any further delay. They also desire the Department of Telecom-
munications to ensure that in furture the new Telephone Advisory 
Committees are reconstituted before the term of existing Committees 
expires. 

The Committee also wish to know the number of sittings held by each of 
the Telcphone/felecom Advisory Committee during the last 3 years. 



CHAPTER 0 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (SI. No.1, Par. No. 1.31) 
In their submission before the Committee during the evidence the 

Department of Telecommunication have emphasised that the growth in 
telecommunication services bears a direct co-relation with development in 
other sphere of economic and social activity and thereby contributes 
immensely in optimisation of resources through enhanced levels of produc-
tivity and efficiency. Better telecommunications ensure speedy transmission 
and dissemination of information and obviate the need to travel. These 
also help in rapid economic growth, expansion of public welfare and 
ultimately social transformation. It is, thus abundantly clear that optimal 
investment in this sector which, in the opinion of the Committee, has the 
same importance in the developmental process of other sectors such as 
agriculture, transport and energy, is absolutely necessary if country has to 
keep pace with a rapidly changing global economy. The Committee, 
therefore, deprecate the fact that due weight age is not being assigned to 
the growth of telecom infrastructure in the country. The Committee, urge 
the Government to give high priority to this secor in the 8th and 9th Five 
Year Plan. They also recommend that these two plans should be 
formulated in such a manner so as to focus adequately on achieving an 'all-
nation-connectivity' right down to the village level. 

Action Taken 
Observations of the Estimates Committees noted. These observations 

have also been forwarded to the Planning Commission. The revised draft 
8th plan proposals (92-97) as also the Perspective Plan 2000 AD were 
drawn up keeping in mind the role played by the telecommunications 
services for the development of the socio-economic activities of the nation. 
The outlay proposed was Rs. 40555 crores covering expansion and 
modernisation of the telecom services. A major thrust proposed was to 
achievenation wide connectivity of all subscribers. The plan inter-al", 
envisaged the following: 

Provide telephones practically on demand in rural and tribal 
areas. 
Waiting period for telephone connections Dot to exceed two 
years. 
Provide phone facility in all Gram Panchayats by 1.4.1995. 

26 
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Additional 1.5 lakh villages to have Long Distance Public 
Telephones by 1.4.1997. 

Public call offices for every 100 households in urban areas. 

Provide NSD facility to all exchanges by 1.4.1997. 

Subdivisional headquartersltehsil headquarters or equivalent 
towns and all exchanges of size 500 lines or more to be covered 
by 1.4.1995 for NSD facility. 

All industrial growth centres, tourist and pilgrimage centres to be 
provided NSD facility by 1.4.1995. 

Achieve fully automatic network by March 1994 by replacing all 
manual exchanges. 

Replace all strowger MAX-III exchanges by electronic exchanges 
(as part of the programme to provide NSD to all exchanges). 

Replace life expired and worr:t out switches as and when they 
become life expired. 

Delivery of 98% of booked telegrams within 12 hours and 100% 
within 24 hours. 

Bureaufax centres ast subdivisionavrehsil headquarters or equi-
valent towns. 

Noting the observations of the Estimates Committee the Planning 
Commission have conveyed that Telecommunication is envisa,ed to be one 
of the priority areas and would receive full encouragement from the 
Commission. 

However, NCD has approved an outlay of only about Rs. 24000 crores 
for Telecom. Services. Attempt is being made to generate more resources 
by tapping other alternative means so as to achieve the physical targets 
proposed in the 8th Plan document. 

[Deptt. of Telecommunications O.M. No. 27-1Ml B. dt. 20.8.92] 

Recommendation (Sl. No.4, Para No. 1.34) 

To enable the officers and staff of the Department of Telecommunications 
to perform their duties efficiently and effectively and to keep them abreast 
of the latest modern technology it is imperative that they are provided 
training at periodic intervals. The Committee note that officers and staff of 
the department are not geared to meet the challenges of changina scenario 
in the field of telecommunication. The Committee are constrained to note 
that allocation of funds for the purpose of training has not been 
commensurate with the rapid expansion in the area of telecom-
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munication and introduction of modern technology in this field. Keeping in 
view . the widely perceived state of continuing telephone faults, the 
Committee are inclined to take the view that the technicians employed to 
man the equipment in the 9xchanges as also the telephone instruments are 
not attitudinally trained to perform at an optimum level of efficiency and 
courtesy. The Committee would, therefore, like the department to 
strengthen its training programme. They feel that such training program-
mes ought to emphasise the attitudinal changes of the officers and staff of 
the department to help them to be not only in tune with modern 
technology but to be sufficiently motivated to attend to the subscriber's 
problems which include acute difficulties faced by them regarding fault 
repairs, trunk bookings, directory enquiries etc. with promptness and 
courtesy. 

Action Taken 

Keeping in view the changing technological scenario in the field of 
telecommunications and future requirement of managing the telecom. 
systems involving complexity of high technology and new skills of 
management, a new training strategy for training the petsonnel of the 
Department of Telecom. has been formulated and being implemented 
through the 38 training centres all over the country. The training strategy 
consists of imparting three types of training: 

I. Induction Training 

(a) All the officers and staff of the Department of Telecommunications 
are given induction training on their first appointment. Recently the 
induction training programmes of ITS Group 'A' probationers and Junior 
Telecom Officers have been resignated to meet the high-tech requirements 
viz. EI0B, C-DOT, ILT. Digital Transmission System, Satellite Communi-
cations. Data Communications and dptical Fibre systems etc. 

(b) To meet the changing needs of telecom technologies Group C & D 
cadres have been restructured as Phone Mechanic, Telecom Technical 
Assistant and Senior Telecom Operation Assistant and are being imparted 
induction training in the high-tech systems and computerization. The total 
strcngth of such cadres requiring the induction training is about 60,000 and 
we have set up training capacity of 12,000 per annum to complete this task 
in five years period. 

II. Refresher Training 

In addition to induction training, the need based training programmes 
are implemented to equip the officials to handle new technolqgy viz. 
EIOB, C-DOT, Optical Fibre, Digital Microware. MARR and C-DOT 
systems. Adequate training capacities have been built up to meet these 
requirements and also to ensure that every official is given training once in 
five years time. During the 1991-92 period about 21,000 officials were 
given refresher traini" .. 
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III. Management! AtlitudilUll Development Training Programme 

The Department of Telecommunications attaches great importance for 
development of management/attitudinal skills in the staff. The Group 'A' 
officers of the Deptt. are given 3 obligatory management training durinl 
their service. period. These stages are Stale-I. (4-9 years), Stage-II 
(10-16 yoars) and Stage-III (17-21 years). The Group 'B' officers of the 
department are given obligatory 2 weeks management orientation prog-
ramme. 

The attitudinal development courses on subjects like 'Customer Rela-
tion, Public Relations, A Good Telephone Operator, Linemen and Public' 
etc. are conducted for the lower cadres of the department. During the year 
1991-92, 21632 personnel have been given these attitudinal development 
training. 

This has approval of Member (Services), Telecom Commission. 

[Deptt. of Telecommunications O.M. No. 27-10191-B. dt. 20.8.92J 

Recommendation (51 No.4, Pari No. 1.35) 

The Committee recommend the Department to earmark sufficient fund. 
for purpose of training and for other Human Resources Development 
o bjectiveslreq uirements. 

Action Taken 

The details of the funds allotted for training purposes in D.O. T. are 
indicated in the Annexure-I (attached). From the perusal of tbi. 
statement, it is evident that the percentage allotment of funds is increasing 
year by year i.e. 0.49% in 1990-91 to 0.58% in 1992·93 (BE). As against 
the expenditure of Rs. 160 crore during the last five years, the 8th Plan 
(1992·97) provisions are Rs. 214.5 crores. With the proposed fund 
allotment, the D.O.T. would be able to provide infrastructure in the form 
of departmental buildings of training centres1tostals etc. and create better 
environment to impart training to the officials. 

This has approval of Member (Services), Telecom Commission. 

[Deptt. of Telecommunications O.M. No. 27·10191-B, dt. 20.8.92] 
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A NNEXURE·l 

SUBJECT: Action Taken Note on 4th Report of Estimates Committee Para 
No. 1.35. 

I. The budget provISIOn under the Telecom Training heads for the 
Revenue and Capital for the last three years are shown here as % basis 
which shows that the sufficient funds have been provided for the purpose 
and for other HRD activities. 

Revenue for Major Head 3225 (Rupees in thousands) 

1990-91 1991-92 1992·93 
Actual RE BE 

(A) B·l(l) 1,36,06 1,45,40 1,58,10 
Operation Training 

(B) E·l 16,65,04 20,78,87 34,96,30 
Ena. Trainin, 

(C) E4(6) 5,87,71 4,30,58 4,49,58 
Petty Work. 

Capital Major Head 5225 
Training Centre. 7,67,58 8,91,40 12,73,85 
BB·5(2) (1) 

Grant Total on Training: 31,56,39 35,46,25 53,77,83 
Oross Bud,et 6,49,62,600 6,86,74,600 9,30,34,800 

% on G/Budget: ,49% .52% .58% 

II) - Expenditure during last five years - RI. 159.27 crore 

8th Plan proposals .. Rs. 214.5 crore 

Recommendation (SI. No. 16, Para 3.55) 

The Committee desire to emphasise that while envisioning such a 
monopoly in regard to Telecom. services due allowance should be made 
for inherent inefficiencies of this arrangement. This the Committee believe, 
can be done by encouraging the bulk users of Telecom. Services to run 
their dedicated network in tandem with the public network by popularising 
private branch exchanges and finally by promoting rural Telecom. Con-
sumer Cooperative. 

Action Taken 

1. Telecom. Commission has finalised the access from bulk users data 
networks to public data network at prescribed rates. 

2. Private Branch Exchanges are permitted to be used by subscribers. 
Group PABXs for the use of people having common interest i.e. offices, 
departments, commercial and industrial establishments and residents of a 
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premises/multi-storeyed buildings are also permitted. For popularising the 
use of Private Branch Exchanges direct inward dialling has also been 
permitted, wherever feasible. 

[Deptt. of Telecommunications O.M. No. 27-10l91-B. dt. 20.8.92} 

Recommendation (SI. No. 18, Para No. 3.57) 

The Committee find that even though performance during the 7th Five 
Year Plan in respect of commissioning of LDPTs has been below 
expectations the Department continue to be ambitious about its achieve-
ments in this area during the 8th Five Year Plan. The Committee also note 
that a serious handicap faced by the Department during the 7th Five Year 
Plan has been the shortage of equipment, mainly of switching systems • 

. which have, hithertofor been manufactured in the public sector and are 
based on imported technology, a situation which has inherent limitations in 
yielding desired flow of equipment. The Committee, however. appreciate 
the fact that Department of Telecommunications is seized of the problem 
and has devised a twin strategy of developing indigenous technology for 
manufacture of large, medium and small switching systems and of 
productionising these technologies in the private sector. 

Action Taken 

The observations of the Committee have been noted. 

[Deptt. of Telecommunications OM No. 27-1M1-B. dt. 20.8.92} 

Recommendation (SI. No. 19, Para No. 3.58) 

The Committee also welcome the present trend towards Iiberalisation, of 
Telecom Equipment production and hope that this will result in easing the 
equipment related constraints which are presently hampering the expansion 
of telecom network in the country. The COfJ1mitlee would like the 
Government to not merely stop at issuing licences for manufacture of 
equipment but to maintain constant interface in the industry, both in public 
and private sector in order to ensure that process of liberalisation works 
according to plan and yields concrete ;esults. 

Action Taken 

Development of Telcommunications Industry' was transferred from 
Deptt. of Electronics to Telecom Commission in 1989. Since then, the 
Telecom Commission has been constantly interacting with various Telecom 
Equipment manufacturers, both in public and private sector. Regular 
meetings are held with the manufacturers licences at various levels to 
review various issues relevant to productionisation of various Products. 
Minister of State for Communication has also chaired an open house 
meeting and some of the coordination meetings with the Industry ... 

[Deptt. of Telecommunications OM No. 27-1M1-B, dt. 20.8.92] 
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Recommendation (SI. No. lS, Para No. 3.64) 

The Committee have also been informed that after a comprehensive 
review for identifying the existing gap between demand and supply for 
satellite equipment and selection of appropriate technologies certain firms 
in private as well as in public sectors have been permitted to manufacture 
different types of satellite equipments. The Committee desires that 
Department should closely monitor the progress of those firms so that the 
targets of the 8th Five Year Plan are realised. 

Action Taken 

Deptt. of Telecommunications had carried out a comprehensive review 
for identifying the production of various satellite equipment by various 
manufacturers both in Private as well as Public sectors. With the recent 
liberalisation of the Industrial policies many new manufacturers are also 
likely to come up for the production of various satellite telecommunication 
equipment. The observation of the Committee that the Department should 
closely monitor the progress of these firms so that targets of the 8th Plan 
are realised has been taken note of and the Production Group set up in the 
Department of Telecommunications is entrusted with close and 
regular monitoring of all production units both in Private as well as Public 
Sector. 

[Deptt. of Telecommunications OM No. 27· l0091·B , dt. 20.8.92] 

Recommendation (SI. No. l8, Para No. 4.17) 

The Committee are inclined to accept connectivity throughout the 
country to be the appropriate goal for development of Telecommunica-
tions. Expansion of rural telecom network and establishment of Public Call 
Offices have a special significance in achieving this objective. The 
Committee note that it is the objective .of the Government to establish at 
least one telephone facility within about 5 kms. of every inhabited place 
preferably in the Gram Panchayat of villages. The present policy of the 
Government is also to provide telephone facilities irrespective of profit or 
loss, at all the stations where the various levels of administrative machinery 
are sited. The Committee also note the D.O.T. aims at providing P.C.Os. 
at bus-stands, railway stations, high·schools and highways, besides in the 
villages. The Committee find these objectives laudable and would like to 
emphasise the need to ensure proper and round the clock functioning of 
the P.C.Os. through appropriate technological, organisational and adminis· 
trative measures. The Committee are constrained to say that the actual 
functioning of PCOs is far from satisfactory and would, therefore,. desire 
that the Department should effectively monitor the functioning of PCOs. 
They also recommend expeditious. introduction of Iiltest equipment, for 
improving the performance of PCOs. The Committee would expect the 
Government to draw a perspective plan in this regard with special focus on 
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promoting Rural Telecommunications. The Committee find that for 
achieving the desired level of connectivity, difficulties are being faced by 
D.O.T. in regard to rural radio solution. The Committee desire that the 
Department should strive to overcome these dimcultles to achieve visible 
results and make a speedy headway in this direction under a time-bound 
programme. 

Action Taken 

Detailed instruction have been issued for monitoring the functioning of 
PCOs. Since the number of rural installations consisting of Telephone 
Exchanges and Public Telephones is very large, the concept of deccntral-
ised monitoring has been adopted. As per the instructions, the monitoring 
is being done at various levels, beginning at the lowest level of Junior 
Telecom OfficerS'Technicians. Exception reports are to follow upwards for 
faults and their clearance. Finally, exceptionally delayed cases are to get 
reported to the Telecom Commission Headquarters. 

For further promotion of Rural Telecommunication, the Department has 
been drawn up specific programme to first cover all Panchayat villages with 
telephone facilities by March, 1997 and then extend the telephone facility 
to other villages progressively. Use of modern technology equipment such 
as Multi Access Rural Radio systems & singly channel VHF systems which 
have now become indigenously available, has been emphasized. 

[Deptt. of Telecommunications O.M. No. 27-10191-B, dt. 20.8.92] 

Recommendation (SI. No. 30, Para No. 4.19) 

The Committee noted that telecom services in remote hilly areas and 
Island territories are highly unsatisfactory. In this context, they would like 
the Department for Telecom to accord overriding priority to Remote areas 
like Island territories and hilly areas in sanctioning, supplying and 
installation of state of art equipment including electronic exchanges. 

The Committee would also like the Ministry to expedite the completion 
of two on-going schemes for provision of telecommunication facilities in 
the Andaman and Nicobar Islands. They would also like to be apprised of 
the latest position with regard to the provision of STD channels between 
Port Blair and the other Islands. 

Action Taken 

It has been proposed in the 8th Plan document that while providing 
telecom facilities liberally during the period 1992-93, priority for early 
completion within this period will ~ given to the following areas in 
general. 

- Sensitive border areas 
- Tribal and hilly areas 
- Industrial growth centres. 
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Two schemes are sanctioned under Development Programme of Islands 
for A&N and Lakshadweep group of Islands. The status is as follows: 

(a) A&N Islands: 

Under this scheme four Satellite Earth Stations were planned and three 
have already been providFd-one at Rangat, Hutbay and Kamorta. The 
Satellite Earth Station at Katchal is targetted for Commissioning during the 
last quarter of the current financial year subject to the availability to the 
equipments. 

SID facility has been provided to Car Nicobar, Mayabunder, DigJipur, 
Kamorta and Rangat. 

(b) Lakshadweep Group of Islands: 

All the four Satellite Stations at Androth, Agatti, Kiltan and Kalpeni 
have been commissioned. 

[Deptt. of Telecommunications 'O.M. No. 27-10191-B, dt. 20.8.92] 

Recommendation (Sl. No. 31, Para No. 5.25) 

The Committee find that the tariff policy followed by the Department of 
Telecommunications is based mainly on incidence of usage, the value of 
service f02ndercd, susceptible to administration besides generation of 
revenue surplus for further expansion and R&D efforts. 

Action Taken 

No action is called for. 

[Deptt. of Telecommunications O.M. No. 27-10191-B, dt. 20.8.92] 

Recommendation (SI. No. 33, Para No. 5.27) 

The Committee wish to emphasize that telecommunication in the present 
day scenario is a necessity rather than a luxury, and would, therefore, like 
the department to make all efforts to keep the tariffs low. The Committee 
urge that all the necessary measures proposed to be taken by the 
Department viz. reduction in cost of equipment, Introduction of cost 
effective technology, Increasing productivity through the use of modern 
maintenance practices tool, omce automation, training of staff etc. should 
be taken under a definite time frame. 

Action. Taken 

The Department of Telecommunications draws time bound programmes 
while framing plan proposals depending upon the availability of resources 
both physical and financial. The draft 8th Plan proposals cover this aspect. 

Centre for development of Telematics is engaged in the development of 
Telecom products keeping in mind the competing technologies and cost of 
the products for the use of the Telecom Department. 
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Modern maintenance practices have been adopted in all the electronic 
exchanges to increase the productivity. This is apparent from the fact that 
there . is reduction of maintenance staff to about 50% and increase in 
revenue :by around 20 to 30%. There is a little scope for adopting 
modern tools in electro-mechanical exchanges. 

Network Management and Surveillance System (NMS), the most mod-
ern tools, will improve call completion and productivity in large multi-
exchange systems and the long distance switching network when put in 
service. Processing of the NMS for local system is expected in 1992-93. A 
tender for the NMS for the National Network has been floated and is 
under evaluation. The 6ffice automation is covered under the main 
project of Computerised Information System (CIS-DOT) which has been 
proposed to be completed in the 8th five Year Plan (1992-97) for futher 
improving the productivity. 

[Deptt. of Telecommunications O.M. No. 27-10/91-B, dt. 20.8.92] 

Recommendations (SI. Nos. 34 & 35, Para No. 5.28 & 5.29) 

The Committee have been informed that distinction between business 
and domestic calls is prevalent in many countries of the world. The 
Committee also find that the Department of Telecommunications has a 
proposal to fix dual tariff for commercial and domestic sectors, which has 
not been finalised so far. The Bureau of Industrial Costs and Price 
(BICP) who have been entrusted with a study on tariff structure for the 
telecom services is also stated to be considering the question of dual 
tariff. 

The Committee are inclined to take the view that the proposal to have 
a dual tariff structure is not without merit more so when it can help DOT 
in bridging the resource gap and bringing about necessary expansion of 
telecom facilities in rural areas where it will at the present juncture, 
provide more of a social welfare input. However, the Committee will like 
to caution the Government at the same time about he possibility of such 
an· arrangement being misused by unscrupulous elements leading to 
leakage of revenue. The Committee 'hope that Government will take a 
considered view in the matter after cor' 'ting all concerned including 
BICP. 

Action Taken 

The Recommendations of the Committee will be kept in view while 
taking a decision on the dual tariff structure. 

[Deptt. of Telecommunications Q.M. No. 27-10/91-B, dt. 20.8.92] 
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Recommendation (SI. No. 38, Para No. 5.32) 

As regards outstanding blUs disputed by the subscribers and pending in 
Courts and Consumer Councils, the Committee are of the opinion that for 
expeditious dispos~l of these cases the Department should encourage using 
the instrument of Telephone Adalats. 

Action Taken 

A letter has been issued to the field Units of Department of Telecom. 
reiterating the existing instructions on Telephon. Adalats. The field Units 
have also been asked to apprise the CourtS/Consumer Councils of the 
existence, functions and scope of the 1'elephone Adalats so that the Courts 
etc. may consider and refer the cases, pending before them, to the 
TelephQne Adalats for expeditious disposal. 

[Deptt. of Telecommunications O.M. No. 27-10191-B, dt. 20.8.92] 

Recommendation (SI. No. Para No. 5.34) 

The Committee note that payment of telephone bills by 60% of 
subscribers is not done in time thereby not only causing revenue losses to 
the Department but Inconvenience to subscrlben on account of disconnec-
tion of their telephones. To avoid the late payment of telephone bills 
Department is stated to be considering the levying of surcharge on bills 
delayed for payment. The Committee would like the Department to 
consider tliis issue in all its remifications before arriving at final decision. 

The Department should, however, ensure that in the first instance co"ect . 
telephone bills are despatched to the consumers well before the date of their 
payment so that there is no harassment to the consumers on account of 
delayed receipt/non-receipt of telephone bills; and there should be at least a 
minimum time lag of 15 days between receipt of bill and last date of 
payment. 

Action Taken 

1. Telephone bills are issued on bimonthly basis to the subscriben in a 
cycle. The due date for issue of bills is 1st, 11th and 2ht of the month. 
Before issue accuracy of the bill is ensured through certain checks. 
However saine mistakes due to human error may occur. In order to ensure 
that the bills reach the subscribers on the due date, efforts arc made to 
despatch the bills 2 or 3 days earlier. As such the subscriber gets a clear 
period of 15 days at hand to make the payment of bill and to settle any 
discrepancy in it during tbat period. Even if the subscriber docs not make 
the payment within 15 days, he is given anotber opportunity by reminding 
him on phone three times. Recently· the Department has issued the 
instructions providing for disconnecting the telephone only after 15 days of 
issue of ReJistered reminder to those subscribers who arc not able to pay 
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the bills by the due date. Besides no disconnection shall be effected on 
Friday to avoid unnecessary hardship to the subscribers. 

2. The due date of issue of the bills, period of payment, the Name and 
Telephone address of the officer to be contacted in case of non·receipt of 
bilVdiscrcpancy in the bill, are printed in the telephone Directory supplied 
to the subscribers and also in the instructions printed on the bill. Thus 
every precaution is taken to avoid harassment to the subscribers. 

3. The field units are instructed periodically on the importance of 
correct procedure for preparing accurate bills, timely delivery of bills, 
disconnections due to non payment and attending to the complaints of 

• subscribers promptly. A copy each of the following instructions is enclosed. 

(i) No. 2·14186·TR 
dated 11·2·86 

(ii) No. l·14189·TR 
dated 29·9·89 

(iii) No. 23·49187· TR 
dated 4·11-88 

(iv) No. 4-S9I8S·TR 
dated 9.4.86 

(v) No. 2·3192·TR 
dated 7·2·92 

Telephone Revenue·Observance of instructions 
on accuracy of bills, issue of split up bills, guard 
against disconnection despite payment etc. 

Steps to prevent leakage of revenue due to 
failure to issue bills for services provided. 

Disconnection of Telephones for reasons of 
non-payment of bills. 

Disposal of Excess metering complaints. 

Issue of Registered Notice to defaulters of 
Telephone bills. 

4. A proposal regarding levying of surcharge on bills delayed for 
payment is under examinatioD. The views of the Committee shall be taken 
into account before arriving at a final decision. 

S. The Department hu provided another facility of Voluntary Deposits 
to the sublcribers under which they can make sufficient advance deposit 
which will be adjustable in the ensuing bills. Tpereby subscribers can avoid 
the dilc:oDDoctioa of their telephonCl for Don-payment due to unanticipated 
rellODi beyoad their control. 

(Deptt. of Telecommunications' O. M. No. 27·1G91·B dt. 20.8.92) 
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To 

38 

COpy 

Government of India 
MINISTRY OF COMMUNICATIONS 
DEPARTMENT OF TELECOMMUNICATIONS 

New Delhi-110001. 

Dated the 11-2-86. 

All Heads of Telecom. CirclelI'elephone Districts. 

SUBJECT:-Telephone Revenue:-Observance of instructions on accu
racy of bills, issue of split up bills; guard against discon
nection despite payment etc; 

Instructions have been issued from time to time for ensuring 
accuracy of bills, issue of split up bills in case of disputes; guard-
ing against wrong disconnection despite payment of dues anq 
prompt disposal of excess metering complaints. Despite thel· 
instructions we have been receiving a large number of complaints 
on the above. Hence with a view to eliminate such complaints, 
these -instructions are reiterated below: All concerned may pleas~ 
be suitably advised to follow the instructions, and procedures pres-
cribed in the Manuals scrupulously with a view to ensure subscrib-
ers satisfaction. 

1. Accuracy of bills: 

Detailed instructions to avoid issue of wrong bills have been 
issued vide this office letter No. 2-34181-TR dated 17.12.83. These 
are reiterated below: 

(i) it must be ensured that the perforated copy of the local 
calls statement AGE 91(A) showing the fortnightly meter reading 
with all columns duly filled in is received on the due date pres-
cribed for each cycle and necessary remarks about spare numbers. 
M.P's . telephones etc. have been aiven. Similarly it should be 
ensured that the trunk call tickets are received on due dates; 

(ii) the checks entrusted to TRAO in respect of the meter read-
ings statements are to be carri~d out ~ully; 

(iii) necessary checks should be exercised to ensure that the bills 
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'do not contain clerical errors. In the case of Districts where the billing is 
computerised. utmost care should be taken to feed the data correctly; 

(iv) the bills should be prepared legibly showing all the particulars and 
as far as possible. the same should be addressed by the Addressograph or 
where Bradma Plate is not available, the bills are addressed legibly with 
complete address; 

(v) the bills should be so despatched that they reach the subscribers well 
in time and that each subscriber gets a period of clear 15 days for making 
payment; and 

(vi) where for one reason or the other. there is delay in the issue of bills 
or in the despatch. a rubber stamp showing the actual date of issue and 
due date of payment affixed. 
2. Disconnection despite payment of dues 

The need for guarding against irregular disconnection of telephones has 
been stressed in this office letter No. 2-15184-TR dated 24-9-84 and a 
periodical review through a Register was prescribed to take remedial 
measures to minimise the incidence of wrong disconnections. From the 
reports of Half yearly review received from many of the Circ1e&1>istricts it 
has been observed that negligence to update the bill RegisteJi'SRCs and 
delay in receipt of Post Office Daily lists of collections are the main causes 
for wrong disconnections besides other minor reasons. As has been 
stressed by DDG (TRF) in his D.O. letter No. 2-15-84-TR dated 12-9-85, 
to the Heads of Circle&1>istricts. the delayed receipt of list of Post Office 
collections. may be brought to the notice of Post Master General 
Concerned to bring about improvement. The officials at fault in updating 
the SROBiIl Register should be dealt with sternly and responsibility fixed 
for each case of irregular disconnection. All concerned may be suitablly 
advise to follow the instructions contained in this office letter No. 2-151W-
TR dated 24-9-84. 
3. Issue of split up bills 

Instructions for the preparation of split up bills in cases of disputes have 
been issued in this office Ictter No. 2-1()!82-TR dated 29-10-84. according 
to which, the provisional bill for local call charges issued under Para 434(ii) 
of P&T Manual Volume XIV should be for the average number of calls 
metered during the six bi-monthly periods (one year) immediately preced-
ing the disputed period plus 10% over the average. It may be ensured that 
the split up bills prepared in accordance with these instuctions are issued to 
subscribers wherever requested provided other conditions as prescribed 
under the rules are satisfied. 
4. Expeditious disposal of Excess Billing complaints 

The need for prompt settlement of excess metering complaints has been 
emphasised on many an occasion. Inspite of these instructions. it has been 
observed that a number of cases are pending settlement in various units. 
As has been indicated in this office letter No. 23-15-81-TR dated 5.4.82, 
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the Committee on Telecommunications has desired that the excess meter-
ing complaints should be settled within one month as far as possible. It is 
once again emphasised taht the complaint cases arc settled without loss of 
time which would ensure subscriber satisfaction. besides realisation of dues 
at the earliest. Guidelines for handling the excess billing complaints have 
been communicated to all Heads of CircleS'l>istricts vide this office letter 
No. 3-62'SC'77-TR dated ll-IO-n. a copy of which was also enclosed with 
this office letter No. 23-1S<81-TR dated 5-4-82. Suitable steps may 
therefore be taken to ensure settlement of excess metering complaints 
within one month. 

These instructions may please be brought to the notice of all concerned. 
Receipt of this letter may please be acknowledged. 
Hindi version of this letter will follow. 

Copy for information to:-

SCY-
(R. SWAMINA THAN) 

Director (Sea) 

1. All I.F.A's Telecom Circles'Telephones Districts: 
2. File No. 18-#85-TR 
3. Director (IC)/Director (Inspection-Telecom). 



No. 2-141J9-TR 

To 

COpy 

Government of India 
MINISTRY OF COMMUNICATIONS 
DEPARTMENT OF TELECOMMUNICATIONS 

Sanchar Bhawan, 20-Ashoka Road, 
New Delhi-!. 

Dated 29.9.1989. 

All Heads of Telecom Circles'I'elephone Districts. 

SUBJECT:-Steps to prevent leakage of revenue due to failure to issue bills 
for services provided. 

A number of cases of failure to issue bills for non-exchange lines, private 
wires cables, and circuits are being pointed out by the Audit and internal 
check every year and Audit paras and Internal Check objections on such 
lapses have become a relular feature. 

2. Several provisions exist in the rules as well as in the instructions 
issued by this office from time to time to eliminate failure to ilSue bills for 
the various services provided. Para 248 of the P&T Manual Volume XI-V 
prescribes that an Annual Statement shall be sent by the PhonoCommer-
cial Sections of the DivisionlDistrict to the Telephone Revenue Section 
regarding guaranteed lines and exchanges provided by the Department. 
Similarly, Para 427 ibid prescribes that the Te1ephone BrancM:ommercial 
Branch, shall furnish a separate list of items not included in the directory 
to the TRA Section. The TRA Section is required to compare these items 
with the actual services billed for ana take action for obtaining the 
completed advice-notes in respect of services for which billing is not being 
done. 

3. In addition, instructions prescribing the maintenance of a register for 
watching the progress of works relating to circuits PBX, non-exchange 
lines etc. provided on Rent and Guarantee basis were also issued vide this 
office letter No. 23-11-73 dated 31-5-75. These instructions were again 
reiterated in our letter No. 23-1s-85-TR(Pt) dated 29.10.86. 
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4. Despite these instructions and the provisions in the rules large scale 
draft audit paras are still being received in this office, which clearly shows 
that the instructions are not being followed in the letter and spirit. There 
is, therefore, a need for further streamlining the earlier instructions so as 
to capture the data regUding provision of such services at a place where 
the same are actually provided so that there is no omission in informing 
the TRA Section of the provision of the services. M.D.F. is a place where 
complete record of all the services provided is kept. It has, therefore, been 
decided that a system of numbering of all the circuits, private wires, non-
exchange lines, ticker lines, data circuits etc. as provided, may be 
developed, as under:-

(1) To start with, the officer incharge of the MDF records of all 
exchanges should be asked to furnish a complete list of the circuits, 
non-exchange nnes, private wires etc. existing on date to the TRA 
Section for verification with thelr records to see whether all the 
services are being billed by them or not. In case of Inter Division or 
I~ter Circle circuits, it should be ascertained from the other end 
whether the circuits are being billed by them. In the case of Inter 
Circle circuits, the Directorate could be consulted in case the billing 
authority has not been indicated in the Memo. Sanctioning the 
provision of the circuits. 

(2) Thereafter, the officer incharge of the MDF records should be asked 
to send a monthly statement of the circuits and other services 
provided to the CommerciaWhone branch as well as to the 
Telephone Revenue Account. Section. The CommerciaWhone 
branch should indicate the advice notes numbers under which the 
provision of circuits has been made and send the same to the T.R. 
Section for further verification. 

(3) In the T.R. Section the work should be coordinated with the 
CommerciaWhone branch and services provided should be billed 
after getting the necessary completed advice-notes. 

(4) Cases where advice-notes have been received, should be taken up 
with the concerned officers on priority basis and brought to the 
personal notice of the Telecom District EngineeJi'ManageJiiGM for 
necessary action. 

(5) The number of circuit given by the M.D.F. should also be indicated 
in the Subscriber's Record Cards and also in the corresponding bills. 
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(6) The system of numbering is indicated below:-

(i) The first onettwo characters may be used to indicate the type of 
facility viz. 

'PW'=for private wire in the same exchange and for exchange 
areas. 

'TP'=for T.P. Circuits for local and long distance connections. 

'SP'=for long-distance speech circuits. 

'T'=for ticker lines. 

'D' =for Data Circuits. 

'F'=for Facsimile circuits etc. 

(ii) The next twCYthree characters would indicate the exchange in the 
circle to which the main office of the party is connected and the 
SSA of that exchange would be the billing authority. 

(iii) The next twCYthree characters would indicate the exchange where 
the other end line terminates; 

(iv) The last twCYthree characters would indicate the Serial No. of the 
facility provided by the respective SSA. 

for example, for a speech circuit provided from Davangere to 
Hubli the numbering would be as follows: 

SPIDVGHBIA2 

Similarly for a facsimile circuit provided from Ambala to Jaipur 
the numbering would be:-

FlAMPIlOl 

(v) The same procedure as outlined above may be adopted for other 
facilities also with respective prefixes. 
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The above instructions may please be brought to the notice of all 
concerned and work of verification and numbering of all existing circuits 
may be completed by 30.10.89 positively. A report of the compliance may 
be made to this office during the first week of November-1989. 

Sd/.. 
(S.P. PURWAR) 

General Manager (Revenue) 

Copy for information and necessary action to:-
(1) All IFAs of the Telecom Circles/Districts. 
(2) The Director of Audit, P&T, Delhi-llOOS4. 
(3) Director (Internal Check), Telecom Directorate. 
(4) Guard file. 

SdI-
(M.V. SANKARANARAYANAN) 

Divisional Officer (F&A) TR 



No. 23-4~7-TR 

To 

COpy 

Government of India 
MINISTRY OF COMMUNICA TIOI'lS 
DEPARTMENT OF TELECOMMUNICATIONS 

Sanchar Bhawan, 20-Ashoka Road. 
New Delhi-!. 

Dated 4.11.1988. 

All C.G.Ms of Telecom CircleslMetro Distts. 

SUDJECT:-Disconnection of Telephones for reasons of non-payment of 
bills. 

Attention is invited to the instructions contained in Para 159 of P&T 
Manual Vol. XIV, and elaborated vide this office letter No. 2-11W3O-TR 
dated 22.4.80 (copy enclosed) elucidating clearly the procedure to be 
followed for disconnection of telephones on the non-payment of bills. 
Despite the said instructions. cases have come to the notice of the 
Directorate wherein telephones with dues outstanding against them were 
either not included in the disconnection lists. or if included in the lists, 
were not disconnected by the exchange authorities. The comptroller and 
Auditor General of India in his report for 86-87 has pointed out that in tbe 
Bhagalpur Telecom District. disconnection lists sent by the Divisional 
Office to the exchanges remained lftlattended for years together. The 
officer-in-charge of the exchanges did not either disconnect the telephones 
or return the lists to the billing authority with adequate explanations for 
not having effected the disconnection in each case. Further, the T.R.A. 
unit also failed to watch the return of the disconnection lists as a result, 
the defaulting subscribers continued to enjoy the telephone facility witbout 
even making payment of their bills. 

It has been enjoined earlier that such lapses should be reviewed 
seriously, the failure to disconnect defaulting subscribers treated as gross 
misconduct, and disciplinary action taken in every case against the 
negligent officials/officers. I 

Yor are, therefore, again requested to kindly ensure that the provisions 
of the rules are enforced in the letter and the spirit so as to safeguard 
more effectively the interests of the Department. 

45 
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The recc;ipt of this communication may kindly be acknowledged to Shri 
G.C. Chhabra, Asstt. Director Gent. (TR). 

SdI-
(RUCHIRA MUKHERJEE) 

Director (TR) 

Copy for information and necessary action:-
1. All Internal Financial Advisors. 
2. Managaing Director, M.T.N.L., New Delhi. 
3. PHAlPHB Section. 

Sell-
(RUCHIRA MUKHERJEE) 

Director (rR) 



No.4-59/85-TR 

To 

COpy 

Government of India 
MINISTRY OF COMMUNICATIONS 
DEPARTMENT OF TELECOMMUNICATIONS 

New Delhi-l. 

Dated 9 April, 1986 

All Heads of Telecom. CircleslDistricts. 

SUBJECT:- Disposal of excess metering complaints. 

The Department has come under severe criticism on account of 
complaints of alleged excess billing. Even though the number of such 
complaints is small compared to the total number of bills issued, this is no 
satisfaction to a customer, who believes that he has been a victim of excess 
billing .. The customer expects a quick disposal of the case. The delay in 
disposal is basically the root cause of some of the most bitter criticism in 
this regard. 

2. The matter was discoussed in the Workshops of Heads of Telecom. 
Circles and Districts held in Delhi recently. The matter has since been 
considered by the Telecom. Board. T~e Board has desired the following 
strategy to be adopted in this regard supersession of all the earlier orders 
on the subject: 

3. Objectives of action 

The objectives of action in this regard are basically: 

(i) if possible, avoid giving rise to complaints of excess billing; 

(ii) if possible, identify the possiblility of such excess billing complaint 
and take preparatory steps for investigation and handling of com-
plaints, should they eventually be made. 

(iii) Acknowledge the complaint promptly on its receipt. If there is a 
reasonable doubt that, the complaint in genuine, provide temporary 
relief by way of a split bill pending consideration of the complaint. 

(iv) quick investigation of the complaint and final decision. 
ti 

(v) if the complaint is found to be genuine'with a reasonable doubt that 
there has been some departmental default, provide permanent relief 
by way of rebate. 

47 
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(vi) in case the complaint is not found justified, give a courteous reply 
with every attempt to convince the subscriber that nothing wrong 
has been found in the bill. 

4. Avoiding excess billing complaints 

4.1 In general, excess billing complaints arise from telephones having 
STD facility. They arise because of: 

(a) the subscriber, his family, friends and employees having used STD 
and not being conscious of the extent to which they have used it, or 

(b) a fault in the metering circuit, or Some transient fault in the system; 
and 

(c) possible deliberate mischief by other subscribers in league with our 
staff. 

4.2 As far as 4.1(a) is concerned, we can convince the subscriber only 
through suitable observation&"discussions. 

4.3 We have to be vigilant about 4.1(b) and ensure that as far as 
possible, metering circuits are tested and kept in proper order. 

4.4 In regard to 4.1(c), we must ensure that all possible points at which 
such mischief can take place are suitably guarded. D.Ps must be looked, 
access to unauthorised persons to sensitive areas in the Exchanges should 
be 'avoided and in case of any suspicion about a particular member of the 
staff, suitable action must be taken. 

S. ~dvance action in case of a possibUity of an excess billing complaint. 

5.1 Detailed instructions have been issued separately in regard to 
watching the meter readings of various subscribers and action to be taken 
on them. 

5.2 These broadly consist of 
(a) Meter readings being taken every fortnight; 
(b) Identifying all subscribers whose current fortnightly readings show 

a sudden spurt; and 
(c) In case of such sudden spurts being noticed, placing the telephone 

line on observation and deputing responsible staff to the subscrib-
er's premises to check up that there has been no special occasion 
which might have given rise to such spurts. 

5.3 'In order to establish the Department's credibility and to satisfactorily 
investigate complaints about excess billing, it is necessary that these steps 
are taken conscientiously. It appears that in many stations, while meter 
readings are being taken regularly every fortnight, the difference is not 
being struck and all cases of spurts are not being brought out. 

5.4 In all cases, the meter readings registers must provide for the 
difference being noted. Somebody should be held personally responsible to 
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identify and report all cases of spurts to the officer-in-charge. Failure in 
this regard must be taken notice of. If an excess billing complaint reveals a 
spurt, which had not been reported, suitable educational and disciplinary 
notice should be taken of the concerned staff. 

5.5 As far as possible all telephone lines showing a sudden spurt should 
be put on observation. For this purpose immediate steps must be taken to 
provide suitable observation equipme~t in all exchanges having STD 
facilities, so that once a spurt is noted, the line is actually put on 
observation. 

5.6 In case of sudden spurts being noticed, a suitable officer should be 
deputed to inspect the installation as well as to ensure that there was no 
special occasion, which could have given rise to a genuine spurt. 

5.7 In this connection, it has been noted that very often the subscribers 
have been complaining that during a particular period of spurt, the 
premises had, in fact, been locked since they were away. The official 
deputed to the subscriber's premises should take particular note of such 
facts and bring to the notice of the authorities concerned, since this can be 
useful in tracing the possibility of malpractices. 

5.8 If all the above steps are taken, the investigations into an excess 
billing complaint should become easier and the Department should be in a 
better position to explain the position to the subscriber. 

6. Investigations of an excess billing complaint 

6.1 It has been noted that subscribers do not at present have a clear 
picture as to whom they should contact in case of a suspicion of excess 
billing. It is necessary that in every important telephone system, one or 
more specific officers are identified for this purpose. Suitable offices 
properly furnished should be provided to them to receive the subscribers 
and process their complaints including issue of split bill. Widest possible 
publicity should be given that in case of a suspicion of any excess billing, 
these officers are to be contacted. 

6.2 It will be useful to give suitable guidelines to the subscribers in 
regard to the information to be given by them in support of their excess 
billing complaints. 

6.3 The excess billing complaint must be acknowledged immediadey on 
its receipt. This should be done by every officer, who receives the excess 
billing complaint. It is possible that the subscriber may address the higher 
authorities as prescribed in accordance with para 6.1 above. In such cases, 
such authorities while acknowledging the complaint should indicate that 
the complaint bas been forwarded to the prescribed officer in this regard 
and to request the subscriber to further contact him only. 

6.4 Once the complaint has been received very prompt action must be 
taken to investigate the same. For this purpose the prescribed officers must 



50 

call for the following details from the officers in-charge of exchanges 
concerned: 

(a) the record of fortnightly readings in respect of 6 preceding bi-
monthly periods and for aU the available succeeding bi-monthly 
periods; 

(b) an extract of fault card for the disputed period; and 

(c) spurt report, action taken on the same and the results thereof. 
This will include (a) observations in the Exchange and (b) any 
field investigations if carried out. 

6.5 In this connection, it has been decided that no field investigation is 
called for to determine whether there was any occasion for a special spurt 
after a complaint has been received. This should have been made, if 
justified, immediatley after the spurt was noticed in the fortnightly 
readings. It has been noticed that no useful purpose is served by 
undertaking such investigations after an excess billing complaint has been 
received. 

6.6 The Exchanges should be requested to submit the reports in this 
regard within a prescribed period maximum 15 days. Suitable forms have 
already been designed for this purpose. These may be modified if 
considered necessary. On receipt of these reports, the prescribed officers 
must evaluate all the evidence and make a suitable recommendation to the 
officer in whose competence the application lies. The powers of various 
officers for grant of rebates have been prescribed in this office letter 
No. 2.3/83-TR dated 21.3.86. 

6.7 It is possible that the excess bill exceeds the previous bi-monthly bills 
by substantial amounts. In such cases, temporary relief to the subscriber by 
way of issuing a split bill may be justified. As already prescribed a split bill 
may be issued if the bi-monthly bill for local call charges exceeds double 
the maximum amount of the previous 6 bi-monthly bills for local call 
charges. The split bilVfor local call charges should be limited to the 
average of local caUs billed in the preceding six bi-monthly periods plus 
10% thereof and should be issued with a clear statement that this is purely 
provisional bill pending further investigation into the excess billing com-
plaint and if after investigation the Department comes to the conclusion 
that the original bill is justified, the subscriber will have to pay the full bill 
or as may be determined by the competent authority. 

6.8 The prescribed officer should ebtain the orders of the competent 
authority as soon as possible, if necessary by submitting the cases 
personally. In any ca~e, the cases must be disposed of within 2 months 
from the date of receipt of the complaint. 
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7. Guidelines for decisions and convtp'ing the same 

7.1 In all cases in which the investigations reveal that 

(a) there has been significant spurt in a particular period; 

(b) in case of a spurt, there had been some special occasion which 
might have given rise to a genuine spurt; and 

(c) the observations indicate genuine STD calls having been made 
from the subscriber's number no rebate may be granted and the 
complaint may be suitably informed with the courtesy explaining 
briefly the investigations carried out and the results thereof. 

7.2 On the other hand, if it is found that there had been, in fact, a spurt 
for reasons unknown or there is a reasonable doubt as to the possible 
faults on the metering circuit or the subscribers' equipment or a reasonable 
doubt exists about the possibility of some mischief, the competent officer 
may grant suitable rebate. 

7.3 In every case, the final reply should go to the complainant within a 
maximum period of 2 months from the date of receipt of the complaint. 

7.4 To give credibility to th~ investigations in the Department, individual 
typed replies should go to the subscribers, giving very briefly the 
investigations carried out, the results the reof and the reasons for the final 
decision. 

S. It has been decided that all excess billing complaints remaining 
pending at present must be disposed of within 2 months as per above 
guidelines. 

9. It is requested that immediate action be taken on the above lines. To 
recapitulate proper arrangements may be enforced for: 

(a) taking fortnightly readings, identifying spurts and following them 
up; 

(b) identifying one or more officers, who will receive excess billing 
complaints from the subscribers and giving proper publicity in 
this regard. Such officers must be housed in readily accessible, 
properly furnished offices; 

(c) establishing a proper procedure for handling excess billing com-
plaints; and 

(d) prompt disposal with individual replies. 

10. The receipt of this letter may please be acknowledged to Shri R. 
Swaminathan, Director (SEA). A monthly report may also be submitted to 
him indicating: 1) the steps taken (on the lines contained in this letter) 
and 2) disposal of the existing complaints and new complaints. The report 
may be sent in the proforma enclo~d as an annexure to the monthly 
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summary sent to Secretary (T). This report should continue to be sent till 
all the pending casel have been disposed of and above guidelines are fully 
established. 

Copy to: 

SdI-
(S.P. PURWAR) 

Deputy Director General (T AF) 

P .S. to Secretary (T). The Annexure regarding the disposal of excess 
metering complaints sent by the Heads of CircJeslDistricts to the Secretary 
(T) along with their monthly summary may be delinked and sent to Shri R. 
Swaminathan, Director (SEA) for further action in his section. 

Sdi 
(S.P. PURWAR) 

Deputy Director General (T AF) 



ANNEXURE 

STATEMENT SHOWING THE ACTION TAKEN ON EXCESS 
BILLING COMPLAINTS 

In respect of complaints received 

1. No. of complaints pending at 
the beginning of the month 

2. No. of complaints received 
during the month 

3. No. of complaints disposed 
of during the month 

4. No. of complaints pendin, 
at the end of the month 

S. Age-wise analysis of 
pending complaints 
(a) No. of cases pending for less 

than 2 months 
(b) Between 2 and 6 months 
(c) Between 6 months and one year 
(d) More than one year 

upto 31.3.86 after 
1.4.86 



COpy 

GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 
Sanchar Bhawan, New Delhi·1l0001 

No. 2·3192· TR Dated: 7th Feb., 1992. 

To 

1. All Chief General Managers, Telecom. 
2. Chief General Managers, Madras/Calcutta Telephones. 
3. Chief General Managers, MTNL, Bombay/Delhi. 
4. C.M.D. MTNL, Corporate Office, New Delhi. 

SUBJECT: Issue of Registered Notice to defaulters of Telephone Bills. 

1. It has been decided to issue Registered Notices to all the defaulting 
subscribers before effecting the disconnection of the telephones. A nominal 
charge of Rs. 101· per occasion will be collected through the subsequent 
bill. 

2. The present procedure will be in supersession of the existing orders 
regarding the issue of registered notice to the subscribers on optional basis 
as per the provisions of Para 160·A of the Telecom Manual Vol.·XIV. 

3. A revised time schedule for the issue of Registered Notice is shown in 
Annexure·A and proforma in Annexure·B. 

4. This new scheme should be brought to the notice of all subscribers 
through advertisements in Local Newspapers wherein the details of the 
scheme may be highlighted. 

5. This scheme should be brought into effect for the bills issued from 
21st Feb., 1992 onwards. 

6. The scheme will be in addition to the existing procedure of issuing the 
telephJ;uc reminder to the subscribers for making the payment of the 
pending telephone bills. 

'f 
7. Care may be taken to ensure that the disconnection is not effected on 

a Friday in order to avoid unnecessary hardship to the subscribers. 

8. A certificate to the effect that the new scheme has been introduced in 
your Cirlce!Unit should be sent to this office by 20·03·1992 positively. 
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9. Receipt of this communication mllst be acknowled,ed to Shri Mukesh 
Mathur, Director(TR), Telecom Directorate, by return of Post. 

10. Hindi version will follow. 

SdI-
(S.D. SAXENA) 

Deputy Director General (TRF) 



ANNEXURE·A 

Revised time schedule for internon in Annexure·A to Para·I60-A of 
P " T Manual, Vol. XIV 

Time schedule to be observed for issue of Registered Reminders and 
disconnection list in the event of non· payment. 

No. of days Example for 
from the date bill dated 
of bill 21·2·1992 

(1) Due date for payment 16th day 08·03·1)2 
(2) Date of receipt in TRA of the 

payment for the 16th day and 
noting in S.R.C. . 20th day 12-03·92 

(3) blue of Registered Reminder 21st to 24th 13·03.092 to 
16-03·92 

(4) Further time allowed for 
payment 33rd day 24-03·92 

(5) Date of receipt in TRA of 
payments made on 2nd·3rd and 
noting in S.R.Cs. 34th - 35th 25·03·92 -

26-03·92 
(6) Date of Issue of Disconnection 

list 36th - 38th 27·03-92 -
29-03·92 

(7) Reminding in case of 
outstation exchanges 39th - 40th 30-3-92 -

31·03·92 
(8) Date of Disconnection 40th day 31·03·92 

Date of Disconnection in 
rio outstation exchanges 41st day 01·04·92 

The procen from (3) to (6) above and telephonic reminders (expect in 
case of outstation exchanles) should be progrenively/concurrently lone 
through in the TRA Branch and concluded for each exchange u and when 
ready without being held up for completion of work on other exchanges 
which may be under process. 

56 



ANNEXURE-B 

REMINDER By Registered Post 

Dear 

Sua: Non-payment of telephone bill dated .. , ........... for Rs. ___ _ 

I am to brin, to your notice that the payment for the telephone bill(s) 
in respect of your foUowin, telephone number(s) for the bi-monthly period 
ending .... :......... ........ which wulwere due for payment 
on has not yet been made al per our recorda up 
to . If you have already made payment, kindly let us know 
your receipt number, date of payment and place of payment by return of 
Post or over telephone to number: .............. . 

If you have not made payment,' kindly arrange to make payment 
by and intimate this office in personlby communication! 
over phone. In case you have not received the bill, kindly contact this 
office for obtaining a duplicate bill free of charge and for making payment. 
An amount of Rs. 10/- (Rupees Ten only) will be included in next bill 
towards this service. 

Kindly note that if no communication is received from you 
by • we may be constrained to disconnect the telephone 
after which you may have to pay reconnection charges etc. in addition to 
pending bills. 
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I hope that you will make payment of the bill before the above 
prescribed date and help us to continue to serve you. 

Assuring you of our best attention at all times. 

Yours sincerely. 

Accounts Officer(TR) 
010 .......... . 

To 

Mr .lMs.lMIs ...................... . 
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Recommendation (SI. No. 42, Para No. 6.20) 
The Committee note that in order to overcome the problem of excels 

billin,. DOT has introduced detailed billin, and automatic STD lockin,. 
The Committee feel thlt such a step will ,0 I lon, way in miti,ltin, the 
hardships of the lub.criber •. 

Action Taken 
Noted. However, It is clarified that facility of detailed billin, Ind 

dynamic sm lockin, II feaible only from certain typea of electronic 
exchan,e. II explained in the Action Taken Note for para 6.21 below. 

[Deptt. of Telecommunications C.M. No. 27·10191·B dt. 20'.8.92] 
Recommendation (SI. No. 42, Para No 6.20) 

In this context the Committee would like the Department to take steps 
to replace manual exchanges with a view to provide detailed billin, 
facilities and sm lock facilities to subscribers connected with other than 
E·10B exchan,es. Provision of detaile4 billin, facility should allO be mlde 
in the indigenously developed equipment for the C-400 X Bar and other 
electro· mechanical exchan,es which are be in, contemplated by the Depart· 
ment. 

Action Taken 
The Department has made plans to replace all the manual exchan,es in 

the country by March 1993. These exchanges are bein, replaced with small 
and medium sized indi,enously developed electronic exchanges namely, C-
OOT RAX and MILT etc. The facility of detailed billin, and STD lock in, 
is not possible in the small sized 128 Hne C·DOT RAXs. The detailed 
billln, facility is not available in 512 line C·DOT RAXs, but this provide. 
the facility of dynamic sm lockin,. 

The imported electronic exchan,c5 PRX and NEAX 61 S type do not 
have either detailed billing or dynamic sm locking facilities. 

As regards detailed billing facilities for the Electro-mechanical equip-
ment like C-400 etc. a dedicated automatic menage accountin, unit has 
been installed in one C-400 exchange of Bombay Telephone. on a trial 
basis. There are no plans for installation of such equipment in other C-400 
exchanges or the other types of electro-mechanical exchanges as the system 
is quite expensive and not· 10 reliable. It is more economical to replace 
them by electronic exchan,e. which 'Ive a lot more of additional 
advanta,eslfacilities. There arc pial'S ~o replace these eiectro-mechanical 
exchanges with electronic exchan,es in a phased manner by 2000 AD. 
Meanwhile, wherever feasible, in multi-exchange areas, connections from 
electro-mechanical exchanges will be given to STD barred subscribers. 
Instructions to this effect have been issued. 

[Oeptt, of Telecommunications O.M. No. 27-10191-B dt. 20.8.92) 
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Recommendation (SI. No. 44, Para No. 6.11) 
The Committee note that during the. past 4 decades there has been a 

tenfold increase in the number of telephones in the country. The 
Committee, however, wish to point out that even while telecommunication 
network in the country has grown the public dissatisfaction with the poor 
quality of subscriber service has become more and more acute. The 
Committee are constrained to state that the number of average complaints 
and faults during the year 1988 and 1989 which stood at 27.7% and 21.6% 
respectively do not reflect acuteness of the problems faced by the public 
particularly in the maintenance of user telephone instruments, fault 
repairs, subscriber service and over billing. They, therefore strongly urge 
the Department to make vigorous efforts for tackling subscriber's discontent· 
ment and to provide efficient and prompt and courteous service to the 
subscribers. 

Action taken 
The Department has set an ambitious plan of reducing the number of 

faults per 100 stations to 15 by March, 92 and 14 by March, 93. These 
tarFh are set under Mission Better Communication and action plans are 
drawn. One of the items of action plan is the replacement of faulty 
telephone instruments. Annualy, targets are fixed for replacement of 
telephone instruments and any instrument not giving service is replaced. 

Regarding the fault repair service, the department has already made 
plans to computerise this services so that the fault is booked immediately 
and action for rectification are taken. 

There are plans to computerise 79 fault repair centres upto March. , 92 
and 286 during 1992·93. Instructions have also been issued for coinputeris· 
ing any new exchange for more than 1000 lines. 

The Department is fully aware of the attitude of the staff towards public 
and actions have been drawn for training the staff dealingwith the public. 
This programme is actually being monitored at the HQrs. 

This has the approval of Chairman, Telecom Commission. 
[Deptt. of Telecommunications O.M. No. 27-10191-B dt 20.8.92] 

Recommendation (SI. No. 46, Para No. 6.14) 
The Committee find that complaints IIQnd fault clearance are monitored at 

various levels under the Management Information System (MIS). However, 
the Department failed to furnish information regarding number of PCDs 
actually working which is indicative of IDcunae in the existing MIS. Needless 
to say MIS needs to be strengthened. The COp1mittee can also not but 
conclude that the daily test report in respect of PCOs are not being sent. 
The Committee, therefore, recommend that all loopholes in the existing 
system for Fault Repairs working of peDs should be plugged without 
further delay. 
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Action Taken 

Necessary action is being taken, for monitoring the work of PCOs. 
This hu the approval of Chairman, Telecom Commission. 

[Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20.8.92] 
Recommendations (SI. No. 48, Pan, No. '.26) 

The Committee are constrained to find that Telephone Advisory 
Committees are not in existence since December, 1989. Th~ Committte 
highly deprecate the inordinate delay In the formation of these Committees. 
They would also like the Department to ensure that in future the new 
Telephone Advisory Committees are constituted before the term of existing 
Committees expire. They also desire that the Committees meet as frequently 
as they are expected to meet. Subscrlbe;s should also be well informed about 
the existence and functions of these Committees so that they may approach 
these Committees to give their suggestions for betterment of telecommunica
tion services/ventilation of their genuine grievance. 

Action Taken 
The observations of the Committee are noted. In all, the Department is 

expected to have 119 Telephone/l'elecom. Advisory Committees in the 
country. One TAC is formed for each State/Union Territory/metro 
districtl 
major districtlminor district. 

Out of these 119 Committees, 67 Committees stand reviewed/re-
constituted/constituted. Remaining 52 TACs are being reviewed for 
needful action. 

[Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20.8.92] 



CHAPTER fil 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT 

REPLIJ;S 

• Recommendation (SI. No. 10, Para No. 1.47) 

The Committee would like the Department to make a concerted attempt 
in bridging the resource gap through increased productivity and greater 
reliance on market borrowing. They desire the Department to adopt an 
innovative growth strategy. so that telt-com users are directly involved in 
the development of Tele-com services. 

Action Taken 
With the rapid expansion of the telecommunications network. increase in 

productivity and reduction in budgetary support, the department of 
Telecommunication is moving towards funding its plan proposals to a large 
extent through internal resources and the balance through market borrow-
ings. In the lst plan (1951-56) 20% of the plan outlay was met from the 
internal resources where as in the 7th plan (1985-90). 66% of the plan 
outlay was funded through internal resources. The draft 8th Plan envisages 
reliance on internal resources to the extent of 74%. The remainder has 
been proposed to be met through Market borrowing. Other innovative 
growth strategies including franchising of value added services, Jeasing of 
equipment etc. are also being tried. The department is working on 
generating sufficient resources to meet the plan, outlays internally. 
[Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20-8-92] 

Recommendation (S1. No. 32, Para No. 5.26) 
The Committee have been informed that Telecom Tariffs have been 

kept low and are well below the whole-sale price index as on 1st July. 
1990. The Committee have also been informed that the rentals for flat rate 
exchanges which mainly serve the rural areas have been left at the level 
where they were in 1982 while the tariff for Measured Rate Exchange 
(MRE) has been revised on three occasions since then. The Committee 
were also informed as to how tariff structure has been designed to be 
selective in imposing Jesser burden on deserving target groups like press, 
educational institutions etc. The Committee were also informed that the 
Department is taking all necessary measures to keep tariff low through 
modernisation. higher productivity and better staff telephone ratio. The 
contention of the Department about telecom tariffs being low notwith-
standing the Committee have been inclined to believe that these are not 
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based on a rational cost plus formula. The Committee, therefore, enquired 
from the Departmeht about the basis on which the tariff structure has been 
worked out. In this context, the information furnished to the Committee in 
regard to costs of local calls, ISO calls, Telephone rentals, telegram rates 
leaves them unconvinced about the correctness of the tariffs fixed by the 
Department. 

The Committee find that al againlt the COlt of RI. 27.30 per minute of 
ISO calls to the Department the tariff charled il RI. 40.48 per minute. 
Similarly, as againlt COlta of call of ~ paise actual tariff il RI. 0.8atall 
upto 1000 calli and RI. 1.10 pailobll in excell of 1000 calli. The 
CommitTte would likt the Department to rationalise the tariff structure of 
telecommunication facilities on the basis in order to facilitate fixation of 
tariff on a realistic basis. 

Action Taken 

The amount payable by the telephone subscriber comprises not merely 
the call charges but rentals as well. At the existing level of charges for 
rentals, we are not able to fully recover the COlts incurred in providing the 
service. The recovery is still lower from the rural areas where the call 
revenue too is very meagre. Such costs, therefore, have to be recovered 
from elsewhere. The call charges cannot, therefore, be viewed in isolation. 

While different methods give varying {esults, our calculations show that 
the cost per call on replacement cost basis would be Re. 1.52 and Re. 0.91 
on historial cost basis. These include the element of under-recovery of 
rental cost and also the cost of permitted free calls. 

As regards the International calls; the cost has been based on 86-87 
figures. ,Even without making the costs current; the revised Rupee-dollar 
parity alone brings the cost to Rs. 52.44 per minute. 

It may not also be possible for the Telecom Commission to fix the tariff 
on cost basis alone. Factors like the value of service rendered, cross-
subsidisation of other Telecom. services such as Telegraphs and Long 
Distance Public Telephones, generation of resourccs for rural telecom 
network, Development and Expansion will also have to be given due 
weightage at the time of fixation of tariff. the recommendations of the 
Committee will, however, be kept in mind while revising the tariffs in 
future. 

[Deptt. of Telecommunications O.M. No. 27-10/91-B dt. 20.8.92} 



64 

Recommendation (SI. No. 39, Para No. 5.33) 
The Committee were also informed that one of the reasons for 

outstanding dues was insufficiency of staff. The Committee hardly need to 
stress upon the Department the desirability of sorting out such administra-
tive powers. 

Action Taken 
The C.G.Ms have been given full powers to sanction staff based on 

norms and within the ceiling limits. The real solution lies in computerisa-
tion of TRA works, so that manpow~r is contained. However, there are 
surplus telephone operators due to shut down of manual and elec-
tromechanical exchanges and intrQduction of STD on a mass scale. Such 
surplus T.O. can be given a change of cadre of TOA and thus the 
immediate problem can be solved. Moreover, 011' is also incurred to 
dispose of the arrears expeditiously. 
[Deptt. of Telecommunications O.M. No. 27-10/91-B dt. 20.8.92) 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT'S REPLIES HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (SI. No.2, Para No. 1.32) 

They are inclined to think that .telecommunication by itself il an 
extensive and self-contained field which require a treatment independent of 
other modes of Communication. However, necessary linkages between 
Department of Telecommunications and other communication agenciel 
should appropriately be reflected in the Telecommunications Policy which 
may be placed before the House~ 

The Committee, therefore, recommend that a formal policy document 
on telecommunication will be adopted without any further delay. 

Action Taken 

A draft 'Telecommunications Policy' has been prepared taking into 
consideration the views expressed by other communication agencies, 
industry and business community etc. The comments of the various 
Ministries have been called for on the draft 'Telecommunications Policy' 
before seeking approval of the Cabinet. 

[Deptt. of Telecommunications O.M. No. 27-1Q191-B dt. 20.8.92] 

Recommendation (SI. No. S, Para No. 2.41) 

The Committee find that the targets of 7th Plan pertaining to providing 
of subscriber dialling facilities, Long Distance Public Telephones and in the 
field of Coaxial, Microwave, Ultra Hiih Frequency Systems, Optical fibre 
etc. could not be achieved due to various reasons viz. non-availability of 
equipments from indigenous sources, delay in obtaining approval for 
import and indigenous manufacture, poor and inadequate supply of 
equipments from the manufacturers etc. 

Action Taken 

There is no specific recommendations by Estimates Committees in this 
Para. However, observations of the Committee have been noted. All out 
efforts are being made to coordinate and arrange availability of equipment 
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on indiaenous sources or by imports so as to meet the targets set for the 
future plans. 

[Deptt. of Telecommunications O.M. No. 27-10191-B fit. 20.8.92] 

Recommendation (81. No.5, Para No. 2.42) 

In their Sixty-ninth Report (8th Lok Sabha) on Telecommunication 
Services in the Rural Areas, the Estimates Committee had deprecated the 
conscious non-correlation of physical tarlets with plan allocations and 
consequential fixation of unrealistic tarlets. The Committee are con-
strained to note that notwithstanding the recommendations of its predeces-
sor committee, the Department of Telecommunications have failed to 
bring in the required degree of realistic planning and expansion of Telecom 
services. Even during the 7th Plan the target for LDPTs had to be brought 
down from original level of 15,000 to 9,720 due to difficulties in the supply 
of equipment. Obviously, such drastic scaling down of targets could have 
been avoided had equipment supply position been assessed realistically. 

Action Taken 

The Department has endeavoured a conscious correlation of physical 
targets with Plan allocations and consequential fixation of realistic targets. 
During 1991-92, a target of covering 12,000 Panchayat Villages with 
telephone facility was fixed against which 21,752 Panchayat Villages were 
provided with telephone facility. Similarly in the year 1992-93, a target of 
covering 36,500 Panchayat Villages has been fixed, which is commensurate 
with annual Plan allocation of Rs. 456 crores and expected availability of 
equipments. 

[Deptt. of Telecommunications O.M. No. 27-10192-B dt. 20.8.92] 

Recommendation (51. l'I{p. 6, eara No. 2.43) 

The Committee find that the equipment supply during 8th Plan was 
being augmented by adopting various indigenous technologies and produc-
tioning these in private as well as public sector. However, the Committee 
are concerned to note that even though 14 firms in private and public 
sector have been given license for production of various types of 
equipment required for providing LDPTs, actually only one company has 
succeeded in production. The Committee, therefore, cannot but infer that 
this state of affairs is indicative of Lackadaisical attitude of the Department 
in implementing its plans. The Committee, strongly emphasise once again 
the utmost need for formulating the realistic plans, fixing targets within an 
achievable range and vigorous action for successful implementation of such 
plans. The Committee also urge that short fall in meeting the requirements 
under various components of the plan i.e. Coaxial Cables, Microwave and 
UHF Systems and Optical Fibre etc. should be fully met during the 
8th Plan. They also desire that Government to ensure that production of 
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equipment for which licences have already been granted to public and 
private sector firms should be taken up expeditiously. 

Action Taken 

Under the new industrial policy announced by the Govt. in July 91, 
production of all types of telecommunication equipment have been 
delicensed. Telecom equipment have also been included in the list of 
priority industries for automatic approval of foreign technology agreements 
involving foreign equity upto S1 % and technology payments upto Rs. 1 
crore. With the introduction of this policy a number of new production 
units are expected to be set up during the 8th Plan period. The production 
group set up under the telecom commission is also closely monitoring 
various purchase for which licences were earlier issued as well as new 
purchase proposed under the liberal industrial policy. With these measures 
it is expected that the requirements of various types of telecommunication 
equipments will be met during the 8th Plan period. 

[Deptt. of Telecommunications O.M. No. 27·10191·B dt. 20.8.92] 

Recommendation (Sl. No. 20, Para No. 3.59) 

The Committee have been informed about position of various types of 
equipment for 'switching and transmission purposes besides the subscribers 
'end' equipment. Thc Committee are happy to note that the telephone 
instruments are being produced today by 10 companies and thcrc is a 
capacity to produce 40 lakh telcphone instruments a year as against the 
current capacity utilisation upto 10 Iakh instruments. The Committee 
cannot but express its concern over the excess capacity which has been 
created. They nevertheless hopc that such capacity as is excess to the 
minimum requirements of the country will not be allowed to rcmain idle. 
They, therefore, expect the Government to launch the concerted drive for 
export of telephone instruments. The Committee would also like Department 
to maintain the hlahest quality and standards of instruments bebll so 
manufactured so tbat complaints on this account are minimised. 

Action Taken 

The Department of Telecom has set up a steering Committee to 
promote export of Telecom equipment including instruments and services. 
The exports of telephone instrument in 91·92 has been to the tune of 
as. S.79 crores. All telephone insturments procured by the Department 
are subjected to Quality assurance tests and accepted only when they meet 
the quality standards. 

[Deptt. of Telecommunications O.M. No. 27·10l91·B dt. 20.8.92] 
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RKommendation (51. No. 22, Para No. 3.61) 
The Committee are apprised in the 'area of the transmission equipment, 

C-DOT has already developed a number of rural transmission products 
which are being manufacture. In this the Committee are dismayed to noted 
that the proposal for manufacture of digital UHF equipment with imported 
technology which have been under consideration of Government since 1985 
has finally been d~opped considering the status of indigenous technology in 
this area. While the Committee welcome the import substitution efforts in 
technology they are left with a feeling of disquiet over the manner in which 
Government has been dragging on the matter disregarding the fact that 
Telecom today is a rapidly changing field and also the acute demand for 
Telecom services in the country. The Committee desire that in future 
proposals should be mooted in tune with reasonable long perspective and 
decisions taken quickly. 

Action Taken 
With the recent changes in thc industrial policy foreign collaboration 

have been permitted with the automatic approval procedures. With this 
change it is expected that telecom transmission equipment with state of the 
Irt technology will become available to the Department for meeting the 
rlpidly chanlinl requirements of telecom users. 
[Deptl. of Telecommunications O.M. No. 27-10l91-B dt. 20.8.92] 

Recommendation (51. No. 23, Para No. 3.62) 
The Committee note that production capacities of ITI units at Mankapur 

Ind Palghat are being upgraded to meet the requirement of electronic . 
switching system. They, however, note that there will be still a gap left 
betwecn demand and supply which' will be met through private manufac-
turers. The Committee are seriously concerned to note shortages of large 
switching systems which have hindered expansion and modernisation of 
Telecom services in larger urban centre thus depriving the department of 
much needed revenue. The Committee understand that indigenous technol-
ogy for manufacture of larger switching system has not been developing as 
fast as could be desired and that the Government proposes to fill the gap 
by relying on French CIT ALCA TEL product for sometime. The 
Committee recommend that delay in expansion of servives should not be 
allowed to come in the way of expansion and modernising telecom services 
in laraer urban areas of substantial revenue potential. 

Action Taken 
DOT has drawn detailed plans for meeting the likely lap between 

avaUability of switching and transmission equipment for the 8th Five Year 
Plan. A number of large international companies have indicated their 
desire for settina up of production facilities for large switchina equipment 
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in view of the liberal industrial policy announced by the Govt in July 1991. 
Four proposals, namely, Mis Ericsson, Mis Fujitsu, Mis Alcatel and Mis 
Siemens are in advanced stage of finalisation for switching production 
units. In the area of transmission equipment, technologies developed by C· 
DOT are being transferred to a number of Indian companies for 
productionisation. In addition, some of the international companies are 
also expected to set up manufacturing facilities for transmission equipment. 
With the materialisation of these plans, it is expected that the gap in the 
supply of transmission and switching eq~ipment during the 8th Plan period 
will be met. 

[Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20.8.92] 

Recommendation (SI. No. 24, Para No. 3.63) 

The Committee also note that at present the annual license capacity for 
manufacture of cables by HCL (Hindustan Cables Limited) is just a little 
above the 50% of the actual annual requirement of the Department. The 
Committee would like to caution the Government about the likely gap 
between availability of switching and transmission equipment which can 
make targets for the 8th Five Year Plan unrealisable. The Committee, 
therefore, recommend that sufficient attention should be paid towardJ 
dovetailing the production capacities ,of switch in, systems and the tele-
phone cables in terms of quantities u well as technoloaical capabillty. 

Action Taken 

Production capacities in the area of telephone cables existing with HCL 
(Hindustan Cables Ltd.) as well as other manufacturers both in the public 
and private sectors are sufficient to meet the requirements of DOT for tbe 
8th Plan. In regard to switching capacities, action is already in hand to 
increase the production capacity for meeting the requirements of the 8th 
Plan. A number of proposals received from large international companies 
are in advanced stage of finalisation. Most of the new units being set up 
for manufacture of large switching systems are likely to produce switching 
equipment having latest technological capabilities. Department is paying 
sufficient attention towards dovetailing the production capacities of switch· 
ing systems, transmission systems and telecommunication cables systems, 
transmission systems and telecommunication cables for meeting the 8th 
Five Year Plan requirements both in terms of quanitities u well u in 
terms of technological capabilities. 

[Deptt. of Telecommunications O.M. No. 27·10191-B, dt. 20.8.92] 

Recommendation (SI. Nos. 26 Ie 27, Para NOI. 3.65 Ie 3.66) 

To achieve self sufficiency in the field of Telecommunication, building 
up of adequate Research and Dcve'opment facilities is of paramount 
importance. The Committee are, however, constrained to note that the 



70 

present R&D facilities in the telecom sector are not adequate for the 
current needs despite the fact that there is no shortage of funds. The 
Department has stated that there is an acute shortage in the availability of 
indigenously produced electronic components of profcssional grade. LSI 
and VLSI chips required for modern tclecom designs are also stated to bc 
not available in the country. 

3.66 The Committce strongly recommend that the Research and 
Development set up in the Dcpartment of Tclecommunication should be 
strengthened to enable the Department to not only develop and update 
indigenous technology but also to accept and absorb latest foreign 
technology. The Committee also desire the Department to lend full 
financial and administrative support to R&D Units so as to be able to 
develop in the country a strong technological base in the field of 
tclccomm unications. 

Action Taken 

The Research and Development activitgies of thc Telecommunication 
Sector arc carried out through the Centre for Dedvelopment of Telematics 
(C-DOT), R&D wings of manufacturing agencies such as ITI, BEL etc. 
and standardisation and type approval being carried out by thc Telecom-
munication Engineering Centre (TEC,. C-DOT, an autonomous organisa-
tion, is funded at present out of telecom revenues and so far a sum of Rs. 
1051- crores has been made available to them for their various activities. 

The major achievements of C-DOT are: 

1. An excellent R&D infrastructure and trained manpower to take up 
design of advanced digital switching systems. 

2. <;:reation of large indigenous base for production. 

3. 128 Port Rural Automatic Exchanges-About 5000 such exchanges are 
operational in the country. 

4. 512 Port Single Base Module Exchange-Over 75 exchanges are 
operational in DOT Network. 

S. 10,000 lines MAX Exchanges-Three such exchanges are operational 
in DOT Network. 

The new industrial policy has opened up tremendous opportunities for 
foreian investments and joint collaborations in the field of telecommunica-
tions. The responses are encouraging. It is expected that the availability of 
latest state-of-the-art technology will be possible within the country to 
meet its demand. 

[Dcptt. of Telecommunications O.M. No. 27-10191-B, dt. 20-8-1992] 
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Recommendation (51. No. 36, Para No. 5.30) 

The Department informed the Committee that an amount of Rs. 82.36 
crores billed upto 31st March, 1989 was outstanding from the subscribers. 
The Committee are of the view that even though the outstanding bills 
constitute only 3% of the total amount billed, these are nevertheless of 
considerable magnitude considering the fact that outstanding bills in 
Rerspect of 'MTNL at Delhi and Bombay have not been taken into 
account. In this context the Committee are constrained to find that 
Department is facing problems in recovering the outstanding bills particu-
larly in respect of dignitariesiGovernment Departments and on account of 
disputed cases pending in the courts and consumer councils. The Depart-
ment has expressed its helplessness in making a headway in respect of 
outstanding bills relating to these categories. 

Action Taken 

1. The Department is making all out efforts to reduce the outstanding by 
issuing instructions, granting incentive to the staff who put the extra efforts 
to recover the old outstanding, as a result, the outstanding as on 31.3.1991 
for the bills issued upto 31St March, 8~ has been drastically reduced to Rs. 
41.51 crores for Department of Telecom only and Rs. 74.40 crores 
including M.T.N.L. 

2. As regards recovery of the dues from the dignitaries/Government 
Dcpartments,it may be added tht many of the dignitaries find place in the 
list of telephones exempted for disconnection and the telephones of the 
Govt. departments which are engaged in maintaining law and order and 
essential services are also not disconnected. This slows down the process of 
recoveries. However efforts are made continuously to pursue these cases 
and concerned Government Departments by taking up the matter at higher 
levels. The settlement of the outstanding dues, lying in disputed cases in 
courts and consumer councils, depends upon the decisions of these courtsl 
consumer councils. 

3. Instructions for grant of inccntive for recovery of old telephone 
revenue dues, against closed connections has also been issued vide No.2-
44/85-TR on 24.9.1990 the copy of which is enclosed. In addition to the 
issue of instructions, the recovery of outstanding dues is also reviewed! 
watched through Sub-Ledger Review Statement received from each unit 
every month. 

[Deptt. of Telecommunications O.M. No. 27-10191-B, Dt. 20.8.1992] 
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Copy of letter No. 2-44185-TR, dated 24 September 1990 issued to All . 
Heads of Telecom Circle&IMetro Distts.lMahanagar Telephone Nigam 
Ltd., and copy to the Director of Aud~t, P&T Delhi, All Directors/Jt. 
Directors of Audit/Director (ICYOirector (Inspection-T) Director (PFRY 
Director(T A )/Director(PHT) for information. 
SUBJEcr:- Grant of incentive for recovery of old Telephone Revenue dues, 

against closed connections. 

Attention is invited to the instructions contained in this office letter No. 
2-44185-TR dated 24-12-86, in which the incentive scheme for making 
recovery of old outstanding telephone revenue dues was extended up to 
31-3-1990. On a review of the scheme, it has been observed that the 
scheme is not being availed of adequately. Considering, however, that 
some incentive should be there for pursuit and recovery of old dues against 
closed connections, it has been decided to extend the incentive scheme for 
a further period of 4 years from 1-4-90. 

The rates of incentive payable under this scheme 
(i) For recovery of dues over 10 years old (Le., 

in the year 1990-91, the billi issued up to 
1989-90) etc ............................................ . 

(ii) for recoyery of dues between 5 to 10 years old 
(Le., in the year 1990-91 the bills issued 
between 1-4-80 and 31-3-85) etc ................. .. 

(iii) For recovery of dues between 3 to 5 years old 
(i.e., in 1990-91, the bills issued between 1-4-
85 and 31-3-87) ......................................... . 

are given below:-
15% of amount 
recovered. 

10% of amount 
recovered. 

5% of amount re-
covered. 

The main features of the scheme are re-iterated below: 
(a) The incentive is in the form of a reward, which is generally paid to 

outdoor staff Le., Telephone Revenue Inspectors attached to Tele-
phone Revenue units. The Telephone Inspectors attached to these 
units are also eligible for the reward. 

(b) If, for local reasons, the officer in-charge of the TRA Unit or 
Exchange deputes any other category of staff, e.g., ClerkslSub-
inspectorslLinemen, for the collection of such arrears, they too will 
be eligible for the reward under this scheme. 

(c) The incentive will be admissible only in respect of actual cash 
relisation on the outstanding billa and where the subsaibcr has not 
applied for restoration of the line. 

(d) The reward will not be admissiQle in cases of reduction of outstand-
ings by adjustment, or by clearance of suspense against closed 
connections or such other means, or where the dues are paid up on 
disconnection of any other working telephone. 

(e) The maximum reward that can be granted in anyone case will be 
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limited to Rs. S()()I... However, there will be no ceiling on the total 
amount that can be earned as reward by an individual. 

(f) The realisations from GovernmentILocal Bodies/Government Cor-
porations/Companies will not be included for assessment for the 
reward under this scheme. 

(g) In the cases in which the Department has filed a suit and obtained a 
decree, the reward will be admissible to the outdoor departmental 
staff who elicit information relating to the property etc. of the 
debtor, facilitating execution of the decree. The reward will, 
however, be payable only on relisation of the decreed amount. 

(h) The outdoor staff to whom this scheme will apply will not be 
entitled to any overtime allowance for the period concerned. 

The effectiveness of the scheme may be watched by the Internal 
Financial Advisors after conducting a systematic review of old outstand-
ings, as also the clearance of these outstandings under the incentive 
scheme. The results of such a review may be intimated to the Directorate 
alongwith the March Sub-Ledger accounts every year in the proforma 
indicated in the Annexure. 

Member (F) desires that the information for the year 1988-89 and 
1989-90 may be sent to this office by 30-9-90 positively as per the proforma 
enclosed. 

Hindi version will follow. 

SOI
(RUCHIRA MUKERJEE) 

Director (TR) 



ANNEXURE 

Name of the Circle:----

Statement of incentive paid during 19y...---

1. Outstanding over ten years old. No. of cases 
(a) No. of cases and the 

amount outstanding at the 
beginning of the 
year----

(b) No. of cases and the 
amount settled during the 
year'-----
(i) by recovery 
(ii) by write off 

(c) Incentive paid during the 
year-------

2. Outstanding over five years and 
up to ten years. 

(a) No. of cases, and the 
amount outstanding at the 
beginning of the 
year----

(b) No. of cases, and the 
amount settled during the 
year. 
(i) by recovery 

(ii) by write off 
(c) Incentive paid during the 

year. 
3. Outstanding over three yean 

and up to five years. 
(a) No. of cases, and the 

amount outstanding at the 
beginning of the 
year-------

74 

Amount 
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(b) No. of cases, and the 
amount settled during the 
year. 
(i) by recovery 

(ii) by write off 
(c) Incentive paid during the 

year. 
Total incentive 
paid during the 
year. 
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Recommendation (Sl. No. 37, Para No. 5.31) 
The Committee have no reasons to agree with the contention of the 

Department of Telecommunications \hat they are not in a position to 
disconnect the telephones of Government Department which are not 
paying their dues. The Committee feel that a commercial Department like 
that of telephones cannot bc faulted if they are constrained to disconnect 
even Government telephones for which bills are not being paid. The 
Committee would like the Department of Telecommunications to vigor
ously pursue cases of outt,tanding bills with Government department 
concerned at a high level with a view to realising telephone dues as early 
as possible. To overcome this situation the Committee would like the 
Department to consider the feasibility of pruning down the list of 
dignitaries from the exempted list for disconnection of telephones for non
payment of dues. At the same time the Committee would like the 
Department to explore the possibility of obtaining advance deposits from 
Government offices and other large corporate bodies as also from the 
dignitaries on the basis of reasonable average of billing made over a past 
period. The actual charges can then be adjusted against such an advance. 
This the Committee believe, will also obviate the need for arm twisting for 
enforcing recovery of outstanding dues. 

Action Taken 

(a) To pursue the cases of outstanding bills with Government Depart-
ment concerned at High level vigorously and to realise telephone dues as 
early as possible, all the Heads of Circles have been advised vide this 
office letter No. 23-93/91-TR dated B-2-1992, in this resper.t 

(b) As regards considering of pruning' down the list of dignitaries from 
exempted list for disconnection of telephones for non-payment of tele-
phone dues, it is stated that the Department considers the dignitaries 
proposed for inclusion in the exempted category after detailed examination 
of the essentiality. The factors such as status of the official & Administra-
tive functions etc., are also seen before considering the official for 
inclusion in the exempted category. Further the table of Rank & 
Precedence approved by the President of India is ~lso referred to. At 
present there are only 34 dignitaries in the list. This may be seen from the 
list that dignitaries holding high rank/holding judicial powers, performing 
the administrative important functions are only included in the list. 
However the Committee's suggestion will be kept in view while considering 
fresh proposals for inclusion in the exempted list for disconnection in 
future. Further the procedure for follow up action on exempted category 
telephones has already been prescribed in para-186 of Telecommunications 
Manual Volume XIV. As per the procedure, the written reminders are 
issued to the paying officer regularly every month. The position is 
reviewed every quarter & quarterly list of bills of each telephone is sent to 
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the paying officer with a special request for expeditious settlement. At the 
same time the matter is brought to the personal notice of the PS to the 
V.I.P. for whom the telephone is working. 

(c) As regards obtaining the advance deposits from Government offices 
with a view to obviate enforcing recovery of outstanding dues, the Govt. 
Departments may avail the facility of Voluntary Deposit Scheme which is 
already in practice, under which subscriber (including Government sub-
scriber) may make sufficient advance to the Department adjustable in 
ensuing bills (para No. 21S-B(3) of Telecommunication Manual Vol. XIV 
Pt.-I). In addition to the above scheme, A.O.(TR) is vested with powers 
to call for the Security Deposit of such amounts as he may consider 
necessary from the existing defauting subscribers. Such deposits collected 
be refunded if the A.O.(TR) is satisfied about paying habits or financial 
soundness after 3 years. [Para 21S-B(S) ibid]. 

Copies of the following instructions are enclosed for reference. 
(1) No. 23-93/92-TR dated 13-2-1992 Liquidation of arrears of tele-

phone dues against Government 
Departments. 

(2) 2-2/89-TR dated 1-3-1989 List of telephones exempted from 
disconnection for non-payment of 
dues. 

[Deptt .. of Telecommunications O.M. No. 27-10/91-B, dt. 20-8-92] 



No.23-93/91-TR 

To 

Govt. of India 
MINISTRY OF CO~MUNICATIONS 
DEPARTMENT OF TELECOMMUNICATIONS 

Sanchar Bhawan, 2O-Ashoka Road, 
New Delhi-I. 

Dated 13-2-1992. 

All Heads of Telecom Circles/I'elephone Districts 

SUBJECT:- Liquidation of arrears of telephone dues against Government 
Departments. 

The Estimate Committee on the Ministry of Communications Depart-
ment of Telecom has observed in its fourth report that outstanding of 
telephone bills against Government Departments i.e. State Govt .• Central 
Govt. & Defence has mounted tremendously Commercial Department like 
that of telephones cannot be faulted if thcy are constrained to disconnect 
even Government telephones for which bills are not being paid and 
Committee has also desired to vigorously pursue cases of outstanding bills 
with Government department concerned at high level with a view to 
realising telephone dues as early as possible. 

It has been noticed that at the end of October, 91 the telephone dues 
outstanding against Government Departments stands at Rs. 97 crores out 
of total outstanding of Rs. 653 crores which comes to 14.85% of total 
outstanding. This figure of outstanding is quiet alarming and needs a 
personal attention of Heads of Circles. 

It is required that a list of outstanding amounts, department-wise with all 
details are prepared and matter is taken up with each department at high 
level with a view to realise the outstandings as early as possible. 

Y ~ur compliance report with the actions to be taken in future to reduce 
the outstanding further may kindly be sent to this office by 21-2-92 
positively. 

78 
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The receipt of this letter may kindly be acknowledged. 

SdI-
(MUKESH MATHUR) 

Director (TR) 

Copy for information and necessary action to;-
1. CAO/IF A, Telecom CircleslMetro Distts.lMTNL, Bombay and 

Delhi. 



No.2-2/89-TR 

To 

COpy 

Govt. of India 
MINISTRY OF COMMUNICATIONS 
DEPARTMENT OF TELECOMMUNICATIONS 

Sanchar Bhawan, 20-Ashoka Road, 
New Delhi-I. 

Dated lst March, 1989. 

All Chief General Managers, Telecom CircleslMetro Districts and 
M.T.N.L., New DelhilBombay. 

SUB :-List of telephones exempted from disconnection for non-payment of 
dues. 

Attention is invited to the instructions contained in this office's letters 
No. 2-32173-TR dated 8-3-79, 26-12-79 and 18-7-85 on the subject 
indicated above. 

It has now been decided to exempt the official telephones of the 
ChairmanlVice-Chairman, Members, and Registrars, of the Central 
Administrative Tribunals, from disconnection for non-payment of dues in 
addition to the telephones in the exempted category as per the existing list. 
It may kindly be ensured that these telephones are not in future listed for 
disconnection for the non-payment of dues. As up-to-date list of tele-
phones exempted from disconnection due to non-payment of dues is 
enclosed for information and necessary action. 

Necessary corrections to para 164-A of the P&T Manual Volume XIV 
will be issued separately. 

Hindi Version will follow. 

Copy to: 

Sd/-
(RUCHIRA MUKERJEE) 

Director(TR) 

1. Director (PHE)lDirector (IC)/Inspection (T) for information. 

80 
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2. A.O.(TR-U) alongwith 5 copies for issue of necessary correction lists. 
3. Spare. 

Sdl
(RUCHIRA MUKERJEE) 

Director(TR) 



COPY 

LIST OF HIGH DIGNITARIES WHOSE OFFICIAL TELEPHONES 
ARE EXEMPTED FROM DISCONNECTIONS 

1. President of India (including telephones in Rashtrapati Bhavan); 
2. Vice-President of India, Prime Minister and all Heads of State and 

Union Territories; 
3. Former Presidents; 
4. Honourable Chief Justice of India; 
5. Speaker of Lok Sabha/Chairman of Rajya Sabba; 
6. All Ministers, Deputy Ministers of Government of India and an Chief 

Ministers & Ministers in State Government, Deputy Chief Ministers 
of State Government; 

7. Deputy Chairman, Planning COlllmission; 
8. Leaders of opposition in the Rajya Sabha & the Lok Sabha; 
9. Ambassadors Extra-ordinary and Plenipotentiary and High Commis-

sioners of Commonwealth-Countries accredited to India; 
10. Deputy Chairman, Rajya Sabha; 
11. Deputy Speaker, Lok Sabha; 
12. Honourable Judges of Supreme Court of India; 
13. Members of the Planning Commission; 
14. Comptroller & Auditor General of India; 
15. Speaker, State Legislature Assembly; 
16. Chairman. Legislative Council; 
17. Chairman, Regional Committee; 
18. Honourable Chief Justice, High Courts; 
19. Honourable Judges, High Courts; 
20. Registrars of Supreme Court of India; 
21. Registrars of State High Courts; 
22. Chief Executive Councillor o(Delhi; 
23. Government Oy. Chief Whip, Rajya Sabha (I.C.C.); 
24. Government Oy. Chief Whip, hok Sabha; 
25. Government Oy. Chief Whip, Rajya Sabha; 
26. Government Oy. Chief Whip, Incharge Assurances; 
27. Chairman of the Commission of Inquiry on large Industrial Houses; 
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28. Lokayukta in State Governments; 
29. All Secretaries to Government of' India and State Government and 

Secretary to the Governor's Secretariat; 
30. Commissioner in State Secretariats; 
31. The Commissioner of Scheduled Castes/Scheduled Tribes; 
32. Leaders of opposition of all the State Legislatures; 
33. Chief of the Army StafflNaval Staff/and the Air Staff; 
34. ChairmanlVice-Chairman, Members and Registrars of the Central 

Administrative Tribunals. 
Recommendation (SI. No. 41, Para No. 6.19) 

The Committee are of the firm view that as a service industry, it is 
incumbent upon Department of Telocommunications (DOT) to provide 
maximum consumer satisfaction to its subscribers, whether it is in billing, 
fault-repair or prevention of misuse of sm. They wish to emphasise the 
point that the Department being a supplier in a service industry, the 
evident dis-satisfaction between the Department and the subscribers 
indicates that the service being provided is not satisfactory. The Commit
tee, therefore reiterate that it is imperative to provide operational satisfaction 
to-consumers and Department of Telecommunication must gear itself to 
achieve this goal optimally. 

Action Taken 
The customer dis-satisfaction as reflected by the complaints received 

mainly relate to: 

(i) Fault Repair Service. 
(ii) Billing Complaints 
(iii) Non-availability of service in rural areas. 

As regards fault repair service, the aim of the Department is to achieve 
a figure of 90% in the restoration of faults within 24 hours. Sometimes it 
may not be possible mainly because of faults caused to underground cables 
through digging of the roads by other utility services, restoration of which 
takes a long time. The Department has a scheme of laying maximum 
number of cables in ducts which are less prone to faults through digging. 

As regards excess billing complaints, in all the electronic exchanges 
detailed billing particulars of SID calls are given to subscribers so that 
they are in a position to check the correctness of the bills. In addition, in 
E-IOB type electronic exchanges which have been introduced in a large 
scale, the subscribers are given the facility to control the sm calls through 
the dynamic locking facility. This prevents the possibility of anyone making 
SID calls without giving the secret pass word which is known only to the 
subscriber. 
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As regards complaints in rural areas, the problem is more complex since 
the Department is totally dependent on power supply from the State 
Electricity Supply Authorities. Prolonged interruptions in power supply 
and poor voltage regulation which take place quite regularly in rural areas 
cause disruption to telecom services. Though the Department provides 
standby power supply through battery sets, these can take care of 
interruptions only upto about 6 hours. Some experiments in the use of 
solar power are being carried out. Nevertheless, endeavour is being made 
consistent with financial resources available to improve the quality of 
service in rural areas by large scale induction of electronic exchanges, 
provision of long distance public call offices and trunk circuits through 
Radio systems which are highly reliable compared to open wire lines which 
are subject to interruptions in bad weather, thefts etc. 

To sum up, it may be seen that it has been the endeavour of the 
Department to improve the services. Significant improvement in the 
quality of service has been achieved through introduction of electronic 
exchanges which are highly reliable and also through replacement of trunk 
circuits on reliable media like Microwave. Optical Fibre etc. Internal 
Monitoring of the quality of service is done through monthly reports on all 
parametres included in the Mission 'Better Communications' which was 
launched in the year, 1986. This is continuing. In addition to this, the 
Department also has system of assessing the quality of service provided to 
subscribers from the point of view of the user. This appraisal is carried out 
by an independent agency (earlier it was done by the Administrativc Staff 
College of India, Hyderabad and is now being done by Indian Market 
Research Bureau) and this covers 48 important cities in the country which 
constitute about 70% of the equipped capacity. 

[Deptt. of Telecommunications O.M. No. 27-10191-B, date 20-8-92] 
Recommendation (SI. No. 45, Para No. 6.23) 

In this context the Committee note that department has a stringent 
procedure laid down for testing on a daily basis whether all Public Call 
Offices (PCOs) are working properly. The Committee are however, 
constrained to find that there is no effective monitoring to ensure that 

f 

PCOs are actually working satisfactorily. 
Action Taken 

In the whole country there are more than 1.36 lakh Public Call Offices 
(PCOs) and as indicated to the Committee stringent procedure has been 
laid down for testing them on a daily basis to ensure that they arc working 
properly. The monitoring is done at the Headquarters through exception 
reports. Recently, we have included a parameter on restoration of P.Ts 
within 24 hours in the monthly statement which is received from all the 
Telecom Circles. A copy of the MO .. 01 form is enclosed. 

In order to ensure that the Public Telephones remain in working 
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conditions we are increasignly going in for manned public telephones botb 
local and STD types. The person operating the telephone gets a commis-
sion on the earnings and thus has strong interest to ensure that his 
telephone is in working order. The Rural LDPTs are also being provided 
in Panchayat Offices or other places where tbe user bas interest in ensuring 
that these are working properly. It is expected that this reform will ensure 
that public telephones wiIl remain in working order and tbe restoration 
also will be quicker. 

Further, a very large number of public telephones are being provided so 
that public may not feel inconvenience if few of them remain out of order 
due to vandalisnv'misuse since many alternate PTs arc available in the 
neighbourhood. 

This has the approval of Chairman, Telecom Commission. 

(Deptt. of Telecommunications O.M. No. 27-10191-B, date 20-8-92) 

Recommendation (SI. No. 47, Para No. 6.25) 

The Committee are also dismayed to note that only 47% of local calls 
mature at the first instance. The Cemmittee hope that the Department 
would look into this matter and take appropriate steps to ensure a higher 
percentage of 'calls-matured'. 

[Fourth Report of the Estimates Committee of Lok Sabha Sectt. Para No. 
6.26J 

Action Taken 

As pointed out in Para 6.15, the figure of 47% is for tbe call success rate 
on live traffic, which is considered satisfactory. This is the actual number 
of calls answered and does not include incompletely dialled calls aban-
doned in the middle, subscriber found, busy, apart from congestion in the 
network. It is seem that about 30% of the subscribers are tested busy 
which are the major causes of low figure. Even as per CCIlT standard, 
the figure of call success rate of the order of 60% is considered to be good. 
We are able to achieve this figure in some stations but the overall All 
India figure is lower, on account of those cities where major part of the 
network is still non-electronic and is subjected to heavy congestion, on 
account of fast growing demand for telephone services. 

This has the approval of Chairman, Telecom Commission. 

(Deptt. of Telecommunic'ltions O.M. No. 27-10191-B dt. 20.8.92) 



CHAPTER V 

RECOMMEND A nONSlOBSERVA nONS IN RESPECf OF WHICH 
REPLIES OF GOVERNMENT ARE A WAITED 

Recommendation (SI. No.3, Para No. 1.33) 
The Committee have been informed that the Indian Telegraph Act 

which governs the provision of telecom. services has undergone a process 
of amendment repeal and adoption in order to make its basic philosophy 
and objects compatible with the present telecom. scenario and that the 
provisions of the Act do not come in t~e way of technological development 
in this sector. They have also been apprised that the Act permits and aids 
the role of telecommunications as a propellent of growth and promoter of 
exports etc. They have also been further informed that with the advent of 
cable TV technology does, not call for any major changes in the Act. At 
the same time, the Secretary, Department of Telecommunications did not 
rule out modifications in the Act in the light of a formal telecommunica-
tions policy to be adopted by the Government in future. 

The Committee recommend that the Indian Telegraph Act should be kept 
under constant review, and modified, as and when changes in the techno
logy, expansion of telecom. network and introduction of new services so 
warrant. The Committee would also like to advise the Department to review 
the Act from a futuristic perspective so that it continues to remain an 
instrument of growth and is not permitted to become an impediment at any 
stage. 

Action Taken 
Observations noted. A Committee has already been appointed under the 

Chairmanship of Shri D.N. Nanda, retd. Member (Production), Telecom. 
Commission to comprehensibly review the Indian Telegraph Act and 
suggest changes where necessary. The Committee is expected to submit its 
report shortly. 

(Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20.8.92) 

Recommendation (SI. No.7, Para No. 1.44) 
The Committee note that even against modest expectation of providing a 

net work of 20 million telephones for a population of 800; millions in the 
country there are at present only 5 million telephones in India. This 
indicates an imbalance of 400% between demand and supply. Even though 
in recent years the Department of telecommunications has achieved a net 
addition of 0.3 to 0.4 million Direct Exchange Lines (DELs), the waiting 
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list for telephones has actually grown by 33% over the same period; in fact 
it bas continued to grow over tbe successive Five Year Plans in spite of 
regular expansion in the telephone services. The Department of Telecom-
munications hopes to achieve a switching capacity of 111 lakb lines as 
against the estimated demand of 110 lakh lines at the end of Eighth Plan. 
This coupled with installation of 1.88 lakh public call offices in the rural 
areas, is expected to give India and all-nation connectivity. The Committee 
are dismayed to find that the Planning apparatus in the country has failed 
to take note of almost persistent and growing gap between the demand and 
supply of telephone services in the country. They are also dismayed by the 
fact that the developmental spin-off of telecom. Services has not been fully 
appreciated so far. The Committee strongly recommend that the Planning 
process in future should set fight this kind of distortion. 

Action Taken 

Noted 

The observations of the Committee were forwarded to the Planning 
Commission for needful. the present position has been explained in the 
Action Taken Notes relating tQ Para 1.31. 

(Deptt. of Telecommunications O.M. No. 27-10191·B dt. 20.8.92) 

Recommendation (SI. No.8, Para 2.45) 

The Committee note that providing Telecommunication services is an 
expensive proposition in as much as every additional telephone requires an 
investment of Rs. 30,0001-. On the other hand, it has the potential of 
generating the revenue for exceeding the required investment. In this 
context the Committee were informed that it is an established fact that an 
investment of one dollar in rural communication, ultimately generated a 
return of five dollars. The Committee are surprised to find that these facts 
appeared to have been over-looked by the Planning Commission while 
allocating resources for expansion of Telecommunication services. The 
Committee depreciate the fact that level of investment in this vital sector 
has ranged from 2 to 3% and that even during the 7th Five year plan, plan 
allocations fell way behind the required investment. Even though the 
ultimate investment during the 7th plan (Rs. 81.22 crores) was twice what 
had been initially allocated, the additional resources were raised through 
non-budgetary support. The Committee are constrained to note that even 
during the 8th Five Year Plan when the Telecommunication sector is at a 
take-off stage and fully capable of meeting all its financial requirements 
throurh internal generation of revenu~, the Planning Commission appears 
to be unappreciative of the need to give Telecommunication services its 
deserved importance and· priority. 
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The committee were informed that if investment in the Telecom. 
Sector during the 8th Plan is not allowed upto the minimum required 
lcvel of Rs. 20,000 crores, it would have serious implications not only 
on the future growth potential of the Telecom sector, but will also 
inhibit growth in other sectors of economy. The Committee were also 
informed that in case investments upto ,the required level were permitted 
at this stage, the Department of Telecommunication would be in a 
position to not only meet an investment level of Rs. 30,000 crores but 
would also be able to generate a surplus of 17,000 crores. The Commit-
tee desire that the Government should take due note of these projec-
tions and raise plan allocation for telecommunications from' proposed 
Rs. 14,000 crores to the required level of Rs. 20,000 crores. 

Action Taken 
The observations of the Committee were forwarded to the Planning 

Commission for needful. The present position has been explained in the 
Action Taken Notes relating to Para 1.31. 

(Deptt. of Telecommunications OM. No. 27-10191-B dt. 20.8.92) 
Recommendation (Sl. }\fo. 9, Para No. 2.46) 

The Committee find that Tele-Communication Sector has considerable 
potential for generating sufficient resources for meeting its expansion 
programmes. They have also been informed that at present the Govern-
ment is transferring revenue earning services from this sector to other 
Sectors of economy. The Committee arc unable to appreciate why a 
sector which is capable of standing on its own is not permitted to 
become self-supportive so as to be able to generate greater resources at 
a subsequent stage. While they appreciate the resource crunch that 
underpins the entire planning process, the Committee strongly feel that 
an important service like Tele-Communication ought to be given all 
encouragement to achieve a high degree of self-financing and, for this 
purpose, the resources generated by it need to be ploughed back if the 
yawning gap between demand and supply for Tcl~-Com. Services is to 
be bridged. 

Action Taken 
The observations of the Committee were forwarded to the Planning 

Commission for needful. The present position has been explained in the 
Action Taken Notes relating to Para 1.31. 

(Deptt. of Telecommunications O.M. No. 27-1<V-B dt. 20.8.92) 
Recommendations (SI. No. 11, Para No. 2.48) 

The Committee also recommend that the Government should imme-
diately review the financial relationship between the General Revenues 
and the Telecom. Department. In this context, the Committee are 
inclined to support the plea of the Deptt. of Telecommunications that 
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they ought to be treated at par with Railways in the matter of payment of 
dividend and retention of revenues for internal use. 

Action Taken 
Noted. 
With reference to the latest position of dividend relief available to 

Railways, the financial relationship between the General Revenue and 
Telecom. Department has been reviewed. The underlying general principle 
behind granting dividend relief to Railways seems to be to consider those 
services for relief which arc unremunerative and rendered more to serve a 
social purpose rather than the commercial interests of the Railways. 
Applying this principle one of the segments of telecom. services which 
s,hould qualify for dividend relief is rural services. For consideration of this 
issue a case has been made out and sent to Ministry of Finance. This has 
the approval of Member (F). 

(Deptt. of Telecommunications O.M. No. 27-10191-B dt. 20.8.92) • 
Recommendation (SI. No. 11, Para No. 3.51) 

The present organisational structure of Telecommunication Department 
has been devised to meet the requirements of development, operation and 
maintenance of countrywide telecommunication infrastructure. The 
Telecom. Commission is an apex level body for overall formulation and 
implementation of policy relating to Telecom. services. The necessary 
interface with the Government is achieved through the Department of 
Telecommunication; the Chairman of the Telecom. Commission being 
simultaneously designated as Secretary, Department of Telecommunica-
tions. The Commission functions through various telecommunication circles 
and Government undertakings like Mahanagar Telephone Nigam Ltd., 
Videsh Sanchar Nigam Limited, I.T.I., H.T.L. etc. The Commission has 
been given wide financial and administrative powers. 

Action Taken 
This is a statement of facts, hence accepted. 

(Telecom Commission O.M. No. 27-10/91-B dt. 11.12.92) 
Recommendation (SI. Nos. 13, 14, & 15, Para Nos. 3.51, 3.53 & 3.54) 

The Committee note that as part of the exercise to restructure the 
Telecom organisation, while the Telecom Board was replaced by Telecom 
Commission, at the same time two ptajor revenue generating Telecom 
Circles viz. Delhi and Bombay, were converted w.e.f. lst April, 1986, into 
a Limited Company called Mahanagar Telephone Nigam Ltd. The purpose 
of creating MTNL was to upgrade the quality of Telecom Service, expand 
telecom network and raise financial resources for further expansion and 
improvement. In this context, the Committee's attention has also been 
drawn to a comparative study made by Administrative Staff College of 
Hyderabad in respect of the telecom services in four metropolitan telecom 
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circles of Delhi, Bombay. Calcutta. Madras. It has surprised the Commit-
tee that. according to the above study telecom services in Madras and not 
in Bombay or Delhi. have been adjudged the best. The Committee 
therefore find it least surprising that serious doubts about the wisdom of 
creating MTNL have cropped up in recent years. 

The Committee have been informed that creation of MTNL has not only 
resulted in difficulties in cross-subsidisation of finances for improving and 
expanding the service in low revenue earning areas, particularly in those 
telecom circles which cater mostly to rural areas but at the same time a 
substantial part of revenue generated through telecom operations in Delhi 
and Bombay now invites corporate tax liability. A not unexpected fallout 
of this arrangement has been a certain wage disparity between staff 
working in MTNL and those working in other telecom circles. Apprehen-
sions about a steep rise in the Wage Bill as well as other factors mentioned 
above have inhibited the Department from bringing more telecom opera-
tions under the MTNL pattern. In these circumstances the Committee are 
inclined to believe that experiment of creating MTNL has had an inherent 
limitations thus timiting its impact. The MTNL pattern therefore appear to 
promise no solution to the problem of reducing demand and supply 
imbalances in the telecom sector. 

The Committee have been informed that a high level body has been set 
up to go into the question of reorganising tclccom services de novo with 
specific reference to future status of MTNL. In this context the Committee 
are constrained to note that within a pcriod of 8 years i.c. from 1983 to 
1991 restructuring of the Department is being contemplated for the fourth 
time. The Committee deprecate the state of impermanency that seems to . 
have seized the organisation which is expected to serve this vital sector. 
The Committee's disquiet is accentuated further because they firmly 
believe that it is telecom sector which can help the country in leapfroging 
into the 21st century. The Committee hope that the latest Expert 
Committee which is going into the reorganisation of Telecom Services will 
not overlook limited advantages of adopting MTNL pattern. They also 
desire that while considering the question of further restructuring Telecom 
Department the Government should not overlook the lessions learnt in 
past. The Committee would also like the Government to ensure that any 
fresh restructuring is given sufficient period to achieve the expected results 
before any further review is ordered. 

Action Taken 
The observations/recommendations made by the Estimates Committee 

have been noted. These will be kept in view while taking decisions on the 
recommendations of the High_Level Committee (Athreya Committee) set 
up for recommending the most appropriate organisational structure for the 
Telecom Department. 

[Deptt. of Telecommunications O.M. No. 27-10l91-B dt. 20-8-92] 
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RecommeDdatioD (SI. No. 17, para No. 3.56) 
The Committee note that the Department of Telecommunications has 

been issuing licences for establishing dedicted telecommunication networks 
to bulk users like Defence, Railways, Banks, Airlines, etc. The Committee 
expect that in views of expanding information industry and growth in the 
other sector of economy the demand for such networks is expected to 
increase in coming years. Expectedly, this calls for greater investments. 
However, the present resources position in the country underlines the need 
to optimise utilisation of existing networks. In this context, the Committee 
have been informed that under the present norms bulk users can operate 
only within their own network and .cannot share their traffic with the 
public network. The Committee believe this factor can come in the way of 
optimum utilisation of all available networks which may on. the one hand 
generate demand for expansion of such networks and at the same time 
inhibit the Department from encouraging establishment of such network 
owing to resource constraints. The Committee, recommend that in order to 
reduce lod on public network and to optimise utilisation of dedicated 
networks the proposal to allow bulk users to cannect their networks with the 
public network should be readily approved by the Government. The 
Committee desire the Department to take an early decision in the matter. 

Action Taken 
Proposal to allow interconnection of Private network to Public data 

network is being examined comprehensively from all relevant angles. 
[Deptt. of Telecommunications O.N. No. 27·10191·B dt. 20.8.92] 

Recommendations (SI. No. 11, Para No. 3.60) 
The Committee note that a large number of private manufacturers have 

been issued licences for manufacturer of payphones, cordless telephones 
and FAX machines. The Committee also not that money of these 
companies have yet to start production. The Committee hope that, as 
pointed out above, the Departyment of Telephones will take upon itself 
the role of nurturing the fledgeling units so that they are able to contribute 
in not only developing the telccom sealor but also in optimal utilisation of 
nation's resources. 

Action Taken 
There is no specific recommendations by the Estimate Committee in this 

Para. However, observations of the Committee have been noted. All our 
efforts are being made to develop vendors for supply of Department of 
Telecom or user's equipments required for telecommunications. 

[Deptt. of Telecommunications O.N. No. 27·10191·B dt. 20-8·92] 
Recommendation (SI. No. 19, Para No. 4.18) 

4.18 The Committee welcome the idea of setting up of rural telecom 
Corporations for rapid expansion of telecom services in rural areas. Such 
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an arrangement is also expected to mitigate the problem of resource 
mobilisation for the purpose of promoting rural telecommunications. The 
Committee strongly urge the Government to carefully study the pros and 
cons of this suggestion. 

Action Taken 
The 'Rural Telecom corporation' has been under consideration with a 

view to achieving rapid expansion of Telecom services in rural areas and 
generating required resources for this Sector. In the meantime. The 
Department has proposed to set up a "Telecom Finance Corporation" to 
help raise resources for the entire Telecom Sector including Rural areas. 

The proposal from Department of Telecommunications for Finance 
Corporation is under active consideration. 

[Deptt. of Telecommunications a.M. No. 27·10191·B dt. 20.8.93] 
Recommendations (SI. No. 43, Para No. 6.21) 

The Committee also find that Department has undertaken computerised 
billing and has fixed targets for the same. They feel that this will help in 
removing the complaints of subscribers to a considerable extent. The 
Department of Telecommunication, nevertherless, should strengthen its 
vigilance machinery and evolve a foolproof system of supervision to 
remove the existing nexus between telephone staff and unscrupulous 
elements indulging in misue of STD facility. The Committee recommend 
that the Department should take strong and visible punitive action against 
such erring staff found quality of connivance. The Committee would also 
like the Department to take stern action on all complainst of malpractices 
and ensure a very high level of consumer satisfaction. The Committee also 
desire that high level officers of Department of Telecommunications should 
listen to the grivances of the subscribers as and when they visit a particular 
state. 

Action Taken 
The following steps have been taken: 
(a) A number of joint raids were conducted alongwith C.B.1. Officers at 

Delhi, Bombay, Ahmedabad, etc, prevent fraudulent use of STDIISD 
calls. In appropriate cases, disciplinary proceedings have been initiated. 
More than a dozen cases have been registered with C.B.!. 

(b) An amendment in the Indian Telegraph Act has been proposed to 
provide deterrent penalty for the beneficiaries of diversion of telephone 
lines leading to the leakage of telephone revenue. The case for introducing 
a Bill in the monsoon session of Parliament for the pupose is under 
process. 

(c) 120 Vigilance Officers, Inquiry Officers and Presiding Officers were 
trained in the Departmental Training Centres as well as in the training 
centre of CBI. 
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(d) Sanction has also been accorded by the Department to the CBI for 
creating four cells exclusively for detection of frauds leading to the leakage 
of telephone revenue. 

(e) Action has been taken to strengthen the Vigilance Cell in the 
Directorate and in the field units. 

(f) Attention to the grievances of the subscribers, by the high level 
officers of the Department will be ensured by their participation in 
Telephone Adalats, Open House Sessions and Meetings with the members 
of public during their visits outstation. 

[Deptt. of Telecommunications F. No. 27-10191-B, Dated 20.8.92] 

NEW DELHI; 

March 26, 1993 

Chaitra 5, 1915(5) 

MANORANJAN BHAKTA 
Chairman, 

Estimates Committee. 



APPENDIX 

(Vide Introduction of the Report) 

Analysis of Action Taken by Government of the 4th Report of Estimates 
Committee (lOth Lok Sabha) 

Total number of Recommendations 

I. Recommendations/Observations which have been 
accepted by Government (SI. Nos. 1, 4, 16, 18, 19, 
~,~,~,n,n,~,~,~,~,~,~,~ud4~. 

Total 
Percentage 

II. Recommendations/Observations which the Commit-
tee do not desire to pursue in view of Government's 
replies (SI. Nos. 10, 32 and 39) 
Total 
Percentage 

III. Recommendations/Observations in respect of which 
Government's replies have not been accepted by the 
Committee (SI. Nos. 2, 5, 6, 20, 22, 23, 24, 26, 27, 
36, 37, 41, 45 and 47). 
Total 
Percentage 

IV. Recommendations/Observations in respect of which 
final replies are still awaited (SI. Nos. 3, 7,8,9, 11, 
12, 13, 14, 15, 17, 21, 29 and 43). 

Total 
Percentage 

48 

18 
37.5% 

3 
6.2% 

14 
29.2% 

13 
27.1% 



PART n 
MINUTES OF THE 27TH SITTING OF THE ESTIMATES 

COMMITTEE (TENTII LOK SABHA HELD ON 16TH MARCH, 1993 

The Committee sat from 1500 hours to 1625 hours 

2. The following were present in the sitting of the Committee:-
Shri Manoranjan Bhakta -Chairman 

2. Shri Somjibhai Damor 
3. Shri Santosh Kumar Gangwar 
4. Shrimati Girija Devi 
5. Shri Nurul Islam 
6. Dr. Viswanatham Kanithi 
7. Shri Manjay Lal 
8. Shri Hannan Mollah 
9. Shri G. Dcvaraya Naik 

10. Shri Rupchand Pal 
11. Shri Sriballav Panigrahi 
12. Shri Harish Narayan Prabhu Zantye 
13. Shri Amar Roy Pradhan 
14. Shri Morcshwar Save 
15. Shri Manabendra Shah 
16. Shri Mahadeepak Singh Shakya 
17. Shri Manku Ram Sodhi 

SECRETARIAT 
l. Shri B. B. Pandi -' Director 
2. Shri K. L. Anand-Under Secretary 
3. Shri R. C. Gupta-Assistant Director 

3. The Committee considered and adopted 
ports:-

(i) • 
(ii) • 

• 
• 

• • 
• 

the following 

• 
• 

Draft Re-

• 
• 

(iii) Draft Report on action taken by Government on the recommenda-
tions containcd in the 4th Report of Estimates Committee (10th 
Lok Sabha) relating to the Ministry of Communications (Depart-
ment of Telecommunications) - Telecommunication was consi-
dered by the Committee and the same was adoptcd subject to 
amendments/modifications given in Annexure. 

'4. The Committee also authorised the Chairman to make othcr 
consequential changcs arising out of factual verifications by the respective 
Ministries and present the same to the House. 

The Committee then adjourned. 
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42 
48 

ANNEXURE 

AmendmentsIModifications made by Estimates Committee (Tenth Lot Sabha) 
in DraftReport on Telecommunications 

5 
9 

13 
]3 
13 

]6 

18 

19 

29 
29 

39 

39A 

Para 
No. 

7 

60 
3] 

7 
13 

17 
18 

18 

24 

27 

30 

43 
43 

55 

57 

Line 
No. 

10 

4 
7 

For Read 

Add 'keeping in view the position that the Department of 
Telecommunications is a revenue earning department, the 
Committ~e desire the Government to reconsider higher 
allocation of resources'. 

12&]6 

4 

5 
S 

11 

10 
1()'11 

9 
4 

9 

16 

sources 

Delele 'main' 

training the penonnel 

officers 

same 

may 

De/ete 'of the 
Department' 

may 

need 

De/ete 'apart from 
installing latest 
equipments' 

Add 'or using battery' 
word 'solar' 

Add the folltlwing in the last: 

re!lOurces 

the penonnel 

officials 

first 

should 

should 

need to 

after the 

'The Department of Telecommunications should 
monitor telephones of those subscribers whose 
telephones nre likely to be misused and also explore 
feasibility of installing meters lit users' residences.' 

beneficiaries 

but the overall 

;)6 

unauthorised beneficiaries 

the 



LIST Of AI.TI1IORISED AGENTS FOR no: SALE OF LOK SABRA 
SECRET AIlIAT PUBLICATION 

ANDHRA PRADESH 
1. Mis. Vijay Book Alenc:y, 

11-1-477, mvlarladda, 
Secunderabad-500 306. 

BIHAR 

2. Mis. Crown Book Depot, 
Uppcr .. Bazar. RaDc:bi (Bihar). 

OUlARAT 

3. The New Order Book Compaay, 
Ellis Bridle. Ahmedabad-380 006. 
(T. No. 7906.5) 

MADHYA PRADESH 

4. Modem Book House. Shiv Vilas Place, 
Indore City. (T.No. 35289) 

MAHARASHTRA 

5. Mis. Sunderdas Oian Chand, 
601. OirgaUID Road, Near PriDccs 
Street. BOIIlbay-400 002 

6. The Intemational Book Service. 
Deccan Gymnkbana. Poona-4. 

7. The Current Book House, 
Maruti Lane. 
Raghunath Dadaji Street, 
Bombay-400 001. 

8. Mis. Usha Book Depot, 'Law Book 
SeDer and Publishers' Alents 
Oovt. Publications, 585. Chira Bazar. 
Khan House. Bombay-400 002. 

9. M &. J Services. Publishers. 
Representative Accounts &. Law 
Book Sellers, Mohan Kunj. Ground 
Aoor, 68, Jyotiba Fuele Road 
Nallaum, Oadar, 
Bombay-400 014. 

10. Subscribers Subscription Se~ India, 
21. Ralhunath Oadaji Street. 
2nd Aoor. 
Bombay-400 001. 

TAMIL NADU 

11. Mis. M.M. Subscription Aaencies, 
14th Murali Street. (lst Roor). 
MahaliDppuram. Nunpmbaldtam. 
Madras-600 034. 
(T.No. 476558) 

SI. N..e", AfeId 
No. 

UTI AR PRADESH 

12. Law Publishers. Sardar Patel Mar" 
P.B. No. 77, Allahabad. U.P. 

WEST BENGAL 

13. MIs. Madimala. Buys &. Sells, 123, 
Bow Bazar Street, C.akutta-1. 

DELHI 

14. MIs. Jain Book Alenc:y, 
C-9, Connauaht Place, New Delbi, 
(T.No. 351663 &: 3S0806). 

15. Mis. J.M. Jaina &. Brothers. 
P. Box 1020, Mori Gate. Delhi-llOOO6. 
(T.No. 2915064 &. 23(936). • 

16. MIl. Oxford Book IlL Stationery Co., 
SciDdia House. Connaught Place, 
New DeIbi-110 001. 
(T.No. 3315308 IlL 45896). 

17. Mis. Bookwell. 2/72, Sant Nirankari 
Colony, Kingsway Camp, 
Delhi-110 009. (T.No. 71123(9). 

18. Mis. Rajendra Book Agency, 
IV-DRS9, Lajpat Nagar, 
Old Double Storey. New Delhi· 11 0 024. 
(T.No. 6412362 &. 6412131). 

19. Mis. Asbok Book Agency, 
BH-82 , Poorvi Shalimar Bagb. 
Delhi-110 033. 

20. Mis. Venus Enterprises, 
B-2/85, Phase-ll Albolt Vihar, DeIW. 

21. Mis. Central News Aaency Pvt. Ltd., 
23/90, Connaupt Circus, 
New Delhi-110 001. (T.No. 344448, 
322705, 344478 &. 344508). 

22. MIs. Amrit Book Co, 
N-21, Connaupt Circus, 
New Delhi. 

23. MIs. Books India Corporation 
Publishers, Importers &. Exponers, 
L-27, Sastri Nagar, Delhi-110 OS2. 
(T.No. 26963] &. 714465). 

24. MIs. SaDp.n Book Depot, 
4378/4B, Murari Lal Street. 
Ansari Road, Darya GIDj, 
New DeIbi·ll0 002. 


	002
	004
	005
	006
	008
	010
	012
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	111



